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hal Mr. D. S. misra, A.M. 
Or, D.K. Agrawel, J.M. 

Shit I.. Siddiqui learned counsel for the 

applicant and Shri A.V. Srivastava learned 

cane' for the respondents are present. 

Lied counsel for respondents requests to 

file supplementary counter which has become 

neessary due to subsequent development in 

the matter. He is allowed to do so within 

tw) weeks and the applicant may file supplementary 

rej binder within a week thereafter. List the 

cae on 9-5-89 for final hearing. 
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IN THE HON ,BLE HIGH COLET OF JLDICATURL AT ALLAHAB D. 

LUCII.OW BENCH LUCKNOW. 

Writ Petition No 
3t/o/'7  

of 1984. 

Writ Petition Under Article 226 of 

the Constitution of India. 

4 Watchman/ Khalasi/,Sainik Supervisor AVM IVth 

Class Karmchari Sangh, Nanak Nagar, Lucknow through 

it President Mohd Kaisar.lt)ddirnain eivin  

AV kiaisto. ty dltd 56;y604,41,,, w (0.; 	'i4i tillik 
4)21 j K -.57e g. 3•4ft° 1;feue,e47to. ITiONER . 

VERSUS. 

1 	Union of India, through $ Chairman, 

Railway Board, Railway Bhawan, New Delhi. 

Director General, R .S .0 R .D .S .0 , Colony, 

Lucknow. 

Deputy Director ( Establishment ), R.D.S.O., 

R.D.S.O., Colony, Lucknow. 

.111 Ile At (fte ... OPPOSITE  'IES. 
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The humble petitioner named above beg to 

state as under: - 

4/  

That the petitioner/4s an lin-Registered Association 

of the Workman/Employees employed by tita and 

working under the Opposite Parties .who run the 

Indian Railway. 

That the Indian Railway is en Industry within the 

meaning of Industrial Dispute Act 1947. 

4rineed 
3. That the affected members4of t 0"ta Amt 

e petitione1:0Erforms 

the work of Sainik and Watchman-cum-Khalasi and 

they are employees of the department of the Indian 

Railway of the Union of India. Thvature of work 

A/01. 
of the members of the petitionerr who are affected 

r 

tvhdi Nab? aivo  

by the illegal acts of the Opposite Parties, on 

whose behalf of the petition is being filed is 

manual and un-skilled, hence the affected members 

on whose behalf this writ Petition is being filed 

are workmen within the definition of industrial 

Dispute Act 1947. The list of the affected Members m 

of the petitioner is being filed herewith as 

	

Isnexure 	No, 1  to this Writ petition. Ti 'Pan WV- 

	

47Pelit7ne,), 	 iae-6 	4'0; /VP ez( /17106vot/ 

4. That as per resulution of the Executive Committee 
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IN THE CENTRAL ADMINISTRATIVE TRIBURAL,ALLAHABAD BENCH 
CIRCUIT BENCH s LUCKNOw. 

Registration T.A. No. 1590 of 1987(T) 
(W.P. NO. 2345 of 1984 ) 

Watchman/Khalasi/Sainik. Supervisors 
Evam Class IV Karamchari Sangh 	Applicants 

Versus 

Union of India & Others 	 Respondents 

Hon'ble Mr•Justice U.C.Srivastava,V.C. 
Ho_nthlet_tx1  A...41,34GorthilbrA) 

(BY Hon.Mraustice U.C.Srivastava, V.C. ) 

This is a transferred case under Section 29 of the 

Administrative Tribunals Act, 1985. The applicants, Watchman/ 

Khalasi/Sainik Supervisor Avam Class IV Karamchari Aangh along7 

with one Mohd. Kaisar filed a Writ Petition before the High 

Court which by operation of law has been transferred to this 

Tribunal. The applicants prayed for the issuance of written 

mandamus commanding the opposite parties to pay the wages to 

the persons shown in Annexure No.1 of the Writ Petition 

according to the new revised pay scale and also for difference 

of wages in accordance with Annexure No.3 from the date of 

new revised pay scale, and a mandamus that the respondents 

should be directed to fix the seniority of the persons shown 

in Annexure No.1, and that they should not change the status 

and provide and ensure the constitutional rights to them to 

perform their constitutional obligations. 

2. 	It appears that all these persons who have filed 

the application, earlier entered in Railway Service as 

Watchman/Khalasi/Sainik Supervisors etc but later on they 

were appointed as Khalasis, and from the application it appearl 

that not only they were claiming the grade but they were also 

claiming absorption in the grade of Khalasi wt-Ach would have 

heemr given,various rights including pay scales and seniority. 

etc. During the pendency of the application it appears that 
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they were regularised and that is why the application was 

moved before the High Court, and prior to the transfer of 

this appliction to the Tribunal, the Writ Petition may be 

dismissed as infructuous. 

3. 	In the Affidallit 	7t-r- it has been said that 

the seniority of Khalasis and peons was fixed in terms of 

RDSO's Memorandum No. AGL/141,date4 17.10.85 showing their 

position as stood on 18.3.1983. AccoIding to this seniority 

list the Watchman who had been absorbed as Khalasis have been 

promoted as Khalasi Helper in scale Rs.210-290, and further 

the staff who had been absorbed as Laboratory Helpers have 
also got promotion in Class III category of posts. Only the 
Watchman who had been absorbed as Peons could not get 

promotion due to non-availability of posts in the higher 

grade and shall be considered as and when due, and the 

applicant Mohd. Qaiser has also been appointed on promotion 

in Class III in the Central Railway. Th4 learned counsel 

appearing on behalf of the applican*stated that the applica-
_..A.--L 

tiorirIa4_nat deemed fit as although the case have beer quashe 
but the 4aue seniority was not given to them, and the 

absorption has been made in such a manner that they will be 

deprived of their earlier period of service and that will not 

be counted towards seniority. 

4. 	This is a matter which has not yet been decided 

by the department, and the matter should first be agitated 

before the department, and the department will consider 

whether the seniority it to be determineitaking into 

consideration the earlier period of service whether of all 

or some ofthese persons. Accordingly the respondents are 

directed to determine the same, and for this purpose it will 

be open for the applicantsto file a detail representation 
in this behalf stating their grounds and the reasons for 

seniority on a particular criteria within a period of 
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3 weeks from today. In case such a representation be filed 

within 3 weeks, the respondents shall decide the same by 

speaking order within a period of 3 months, taking into 

consideration the pleas raised by the applicant. The 

application is disposed of finally in these terms. However 
Ac- aL 

we dld make it clear that so far the other seeds are 

concerned we are of the view that the application has 

become infructuous. 

-- Member( 	 Vice-Chairman. 

7th NovemberL1991LLucknow. 

(sph) 
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I have this 	 day, of 	 198 , 	 examined 
,the record and compared the entries on this sheet with the papers on the record. I have made all neces-
sary corrections and certify that the paper correspond with the general index, that they bear Court-fee 
stamps of the aggregate value of Rs. 	that 'all orders have been carried out, and that the record is 
complete and in order up to the date of the certificate. 

Munsarim 
Date. .......  
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LUCKNOW BENCH LUCKNOW. 

c,  Writ Petition No.  1984. 

69- /4 (') • 
\f ) 

IN THE HON'BLE HIGH 60,1W OF JUDICATURE AT ALLAHABAD. 

Watchman/Khalasi/Sainik Supervisor Avam IVth. 

Class Karnichari sangh. 	• • * 
	 Petitio 

Versus. 

Union of 15 India & others. 	• • • 
	 Opp.Parties. 

INDE X.  

SljNo. 	Description of Documents. 	Page No. 

Memo of Writ Petition. 
	 1 - 14. 

Annexure No. 1.  copy of the affected 	15 - 18. 

la members' s list. 

Allnexure Vo. 2.  Copy of the resolution iefr/e/ 

passed by the Union of he affected members. 	. 
1‘ li/m7exitfi_eNt 44,0//3-4e...on x!_a_41 et6i  

4,1 A — pi.ihels A i e ma2s * 
 

Annexure No. 3. Copy of the order 

rivising he pay scale of Khalasis to  

as 210-290. 

Annexure No. /1.  copy of the order rivising 
the pay same of Sainik Supervisors. 

Cont 	  2 



2 
	

y,sk 

. 	 Pi x 	 f, 

Annexure Dio.56.tgpy  of first representation (37- 37  
, 	 of petitioner. 

Annexure No 6.  Copy of Representation of the 2.)g 

petitioner. 

Annexure No, 7.  Copy of Representation of 	LO --

petitioner. 

Annexure No. 8.  Copy of Representation of 
petitioner. 

r-N 
‘.7:1  • 

ti ll  

- 	2e-, Annexure No. 9.  Copy of legal notice sent 
by the affected members of the Union dated 
1.3.1984. 

Annexure No. 10.  Copy of the documeat showing q  
the change in designation of the affected persons 

of the Union. 

Affidavit of the petitioner. 

Vakalatnema of the petitioners. 

//'-k 

Lucknow. 
	 COUNSEL FOR THE PETITIONER. 

Dated 	,1984. 

........... 
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of the petitionerASri Mohd. Kaisar,President of 
,yr/O4j 	 1/ 

Association has been authorised to file the present 

Writ Petition and to contest the same before this 

Hon, ble Court. A, true copy of the said resolution 

is being filed herewith as Annexure No. 2  to this 

Writ Petition. 

5. That the petitioneroi is a Un-Registered Trade 

Union constituted by the workmen/employees of the 

Indian Railways of the Union of India. That one of 

the fundamental duties and obligation of the 

petitioner is to help and fight for providing 

justice against the illegalities, unfair plays 

and injustices committed by the Opposite Parties. 

64% 

6. That the facts mentioned. below will show the 

picture of- illegalities and injustices committed 

by the opposite parties against which the petitioner 

1-44;ve 
Alias a legal right to file the present writ petition 

and this Hontble high court can grant the relief 

claimed. 

7. That the persons mentioned at serial No. 1 to 4 

of Annexure No. I of the writ petition were e 

Cont 	  



4 	1111111,  

appointed on the post of Sainik Supervisor / 

Havaldar and persons mentioned at serial No. 5 

to 	of the Writ Petition were appointed on 	the 

W posts of Watchrcum4:halasis in the different 

years of 1961, 1964, 1968, 1971 and 1973 or even 

earlier or after in the than scale of % 70-85 

and. 85-110 and and since then they have been 

working in the same capacity mut on the same 

posts. It is further stated that almost of the 

petitioner in Annexure No. 1 of Writ Petition 

are illeterate and poor persons. 132,ue 	/4,s' 	di/  
vd& culne/niss,  t/tiyfhe eles5pned,h7 	Poi/ /vev 
vaaiets;s tvz4 	 4'ed zidA 4S A1,27 azezZAVe 

c4 
Thtt all the persons Shown in Annexure No. 1 of 

the writ petition since their initial appointment 

have been working on their respective posts regu-

larly without any break in their services. 

That the work and conduct of all the persons 

shown in Annexure No. 1 of writ petition always 

remained thoroughly satisfactory and nothing 

adverse was ever communicated to them. 

That on the basis of their -satisfactory work and 

conduct all the persons shown in Annexure No. 1 

Cr nt 	 5 

4 

416 
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were declared permanent in the year of 1978 on their 

respective posts and the entry to this effect 

has also been made in their service records, which 

is available with the Opposite Parties only and 

not with the persons shown in Annexure No. 1 of 

writ petition as the same has never supplied to 

them. 

i)676 
That the post of Watchrcum-Khalasi in Railway 

department is oneand the same cadras post, having 

the same pay scale, same work and same status. 

That the ialt of Witokman-omMkainxi is Raiimay 

,nduntai imO/aforesaid scale of pay of Watchman-

cum-Khalasis was upgraded/revised into a 210-290 

in the year of 1978 vide AnneAure No. 3.  to this 

writ petition and similarly the pay scale of 

Sainik Supervisor was also revised into the 

scale of Ft 225-308 vide Annexure No, 4.  to this 

writ petition in the year of 1974 admissible 

since 19731  but the same has not been given to 

the employees shown in Annexure No. 1 till this 

date inspite of their repeated reminder and 

requests except Hawaldars/Sainik Supervisors, 

Coot 	 6 
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A 

but they too were allowed the scale of Ps 210-270 

while in fact their pay scale was 4 revised into 

Rs 225-308. True copies of representation and 

reminders are annexed herewith as Annexure No. 5 
1/ 

6, 7, 8 ,Max5.  to the this writ petition. 

13. That not only this the Railway Department has 

also not fixed the seniority 1 of the persons 

shown in Annexure No. 1 of the Writ Petition e 

as a result of which the department has been promoto 

ing frequently other similarly situated junior 

employees to the next higher scale on the basis of 

pick and choose policy without considering the 

cases of the persons show in Annexure No, 1 of 

this writ petition. 

14. That tiae under the circumstances stated above 

several similarly situated junior employee to the 

persons shown in Annexure No. 1 of this Writ Pe-

tion have been promoted to the next higher post 

of un-skilled supervisor in the scale of 

Rs 260-400 and the persons shown in Annexure No. 

1 of the writ petition being senior to them have 

not been promoted nor considered for promotion. 

Seniority is only the criteria for promotion to 

Cant 	 7 
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the post of Un—skilled Supervisor. 

it;. That the representation against above illegal 

promotions were given by all in vain • A true copy 

of the said representation is annexed herewith as 

Annexure No. 9.  

That all the persons shown in Annexure No. 1 of 

this writ petition, as per provisions contained in 

Annexure No. 3 are legally entitled to get the 

revised scale of pay of Rs 2106-290 and Rs 225.308 with 

retrospective effect but the same has not been 

provided to them till this date by the Opposite 

parties. 

That being aggrieved by the above illegal inactions 

of the opposite parties , the petitioner Wmembers 

sent a notice to the opposite parties on 1.3.1984 

and a true copy of the said notice is annexed here 

V7  
with as pnexure No. 	to this writ petition. 

16. That it is significant to mention here that 

the opposite parties on receipt of above notice 

contained in Annexure No. 10, are lio* manipulating 

to make out the ways to deprive the persons shown 

in Annexure No. 1 of the writ petition to defeat 
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their legal claim of getting revised pay scale of 

Pa 210-290 by way of changing their original desig-

nation of Watchoan-Cum-Khalasi into the designation 

of peon. 

19. That present change in designation of the persons 

shown at serial no. 5 to 38 of Annexure No. 1 has 

illegally been done, as the same has been done 

without consent of persons shown in Annexure No. 1. 

This fact is evident from Alluxure  o. 1  of this 

this writ petition. 

20. That the present change in designation of the 

persons Shown in Annexure No. 1 of writ petition 

are in fact is change in service condition with-

out their consent which is not permissible under 

That the present illegal change in designation of 

the persons shown in Annexure No. 1 of this Writ 

Petition will cause with irrepairable loss and 

injury for promotions. 

That the office bearers of petitioner epproache 

many times to the opposite parties to know the 
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reasons of not allowing the admissible scale and 

promotions but petitiooner has not been told till this 

date. Every time the opposite parties replied that 

matter is being examined and the same will be 

communicated to the petitioner in near future but 

nothing has been communicated to the petitioneri 

till this date. 

P** 

0" 

That the petitioner now has no hope tax from the 

opposite parties to get their grievances redre-

ssed. 

That the petitioner therefore file the present 

Writ Petition as having no other equally efficacious 

alternative remedy, on the following amongst other 

grounds:- 

G R  O_U N...p S. 

i). Because the persons shown in Annexure No. 1 

of the writ petition are entitled to the afore-

said new scale of pay i.e. Rs 210-306 and 225-308 

respectively with retrospective effect. 

ii). Because illegal withholding of the new scales 

4 , 
pay by the opposite parties for the persons 

shown in Annexure No. 1 of the Writ Petition 

Cont 
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Is Mega', unconstitutional, violative of 

articles 14 KM 16 and 23 of the Constitution 

of India by the Opposite Parties. 

Because Opposite Partive have committed grave 

illegality and also violated the provisions of 

article 14 and 16 of the Constitution of India 

in not giving the promotions to the persons 

shown in Annexure No. 1 of the writ Petition. 

Because the persons shown in Annexure No. 1 

of the Writ Petition have Constitutional rights 

to be promoted on the basis of seniority only. 

Because the Opposite Parties have committed iiiel 

illegality and constitutional error in adopting 

the policy of pick and choose for giving pro-

motions to the persons who are junior to the 

persons shown in the Annexure No. 1 of the 

Writ Petition. 

. Because the Opposite Parties have no right 

to change the designation and status of the 

persons shown in Annexure No. 1 of the Writ 

Petition as peon . Such action of the opposite 

Cont 	  .11 
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I s a Constitutional error. 

vii). Because the opposite parties hove no right 

to change the designation and status of the 

persons shown in Annexure No. 1 of the writ 

petition as peon . Such action of the oppo-

site parties is a Constitutional error. 

Because the aforesaid illegal actions of the 

opposite parties have violated the provisions c 

of articles 38(i) and 39(d) and sprit of the 

Constitution of India contained in preamble. 

Because the opposite parties are under 

Constitutional Obligation to provide and 

ensure the relief claimed by the petitioner 

on behalf of the persons shown in Annexure 1\;o. 

Wi 
	

1 of the writ petition. 

Because the opposite parties No. 1 is a 
1/7 

asiveitmt Welfare State and Opposite Party 

2 and 3 are officers subordinate to Opposite 

Party No. 1, can not be permitted for a 

movement to commit aforesaid constitutional 

errors. 

Cont 	 12 
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x). because the Opposite Parties have no 

right to take any type of plea against the 

reliefs claimed by the petitioner. 

xi). Because the aforesaid illegal and un-

constitutional actions of the opposite par-

ties have e4ringed and taking away the 

Constitutional right of the persons in 

Annexure No. 1. 

WHEREFORE, the petitioner respectfully 

prays: - 

That this Hontble Court may issue:- 

(a). A writ, direction or order in the nature of 

Mandamus commanding the opposite parties 

to pay the wages to the persons shown in 

Annexure No. I ofthe Writ Petition according 

to the new revised scales of pay with r4ros,  

pective effect. 

(b). A writ , direction or orders in the nature 

of Mandamus commanding the opposite parties 

to pay thee  differenceof wages to the 

C nt 	 13 
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13 	AND 

to the persons shown in Annexure No. 1 of the 

Writ Petition in accordance with Annexure No. 

3 smi i.e. from the date the said new scale of 

pay has been revised. 

A writ , direction or order in the nature 

oa Mandamus commanding the opposite parties 

to fix the seniority of. the persons Shown in 

Annexure No. 1 of the Writ Petition and to give 

them promotion with all consequental benefits. 

A writ, direction or orders commanding the 

Opposite Parties not to change the status of 

persons shown in the Annexure No. 1 of the 

Writ Petition. 

A writ, directions or orders in the nature of 

Mandamus , commanding the opposite parties to 

provide and ensure the constitutional rights 

of persons ighox shown in Annexure No. 1 of the 

Writ Petition. 

(f). A writ , directions or order commanding the 

opposite parties to perform their Constituti-

onal obligations towards persons shown in 

Annexure No. 1 of the writ petition. and to 
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'DI 
inform this HonIble Court regarding/the 

performance of their said obligations. 

(g). To issue any such other directions order or 

Writ which may be deem fit in the circumstan-

ces of the case. 

A 	 (h). To award a heavy cost in favour of the pe- 

4 
	titioner against the Opposite parties. 

/N-7?.(V,  

Lucknow. 	 COUNSEL na THE PETITIONER. 

Dated 	,1984. 

_ 
NOTE: 

 

There is no defect in this writ 

petition. 

/s/ 

A6. 

Counsel for the petitioner. 



IN THE HON'BLL HIGH COURT OF jILICATURE AT ALLAHABAL. 

LUCKNOW BENCH LUCKNOW. 

Writ Petition No. 	of 1984.. 

Watchman/Khalasi/Sainik supervisor 

Association. 	 • • • 
	 Petitioner. 

Versus. 

Union of India & others. 	• • • 
	 OP . Parties. 

ANNEXURE NO. 1. 

LIST OF THE AFFECTED krialiERS OF THE UNION WHO HAVE 

NOT BEEN GIVEN REVISED SCALE AND HOSE SENIORITY HAS 

NOT BEEN FIXED.  

slai  s. Name 	;vatherts 	pesignation.  

iiPes 

Sri Harakh Bahadur Thapa Not known Hawaldar. 

Raghu Nandan singh. Jagannath Singh. 

3. Sarnam Singh. Mate Deen tt 

Cant 	  2 
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Ganesh Bahadur 	Chandra Bahadur 	Hawaldary. 

Mohd. Kaiser. 	Abdul Latif 
	

Watchman-cum-Khalasi. 

Ram Chandra 	Ganga Bahadur. 

Vikram Son of 	Mishri Lal 

- Bal Bahadur 	Shamshir Bahadur 

Shri jeet.Bahadur Bachhan 

shree hanuman Prasad Garaban. 

Jbak Bahadur 

Vishnu Bahadur 

Hari Bahadur 

Deo Raj. 

Lal Bahadur 

Bhagat Bahadur 

Shree Krishna 

Om Prakash 

19 	Ram Bali 

20. Radhey Lal  

Ansia 

Puma Bahadur. 

Sukh Lal 

pooren Singh 

Bhagwan Deep yadav 

II 

Sri jodha. 

Guru Prasas. 

Mohan Lal 

rr uru rayal 

0 

Cont 
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Yogendra Mangal 

Dhuvi Singh. 

Rameshwar 

Chandra Bahadur Singh 

 Dooni Cband Jidu Ram n 

 J .P .T iwar i Aaliq Ram Tiwari. n 

 Hanuman Singh Raj Bahadur Singh. t, 

 Naushad Ali Mohd, N a sin' n 

 Murtaza mustafa. n 

 Kuwar Lai Mahesh Lai H 

 Jai shanker prasad 	jagannath Eath Pd. " 

mamraj 	 Bachhan Ram 
	

ft 

31  • Ram Dhani 	Sahdeo. 

11  

Ram Pra sad 	Ram Harakh. 

 

11 

Ishwar Singh. 	Basakah Singh. II 

 

Shiv Bux Singh 	Prayag Singh. 

Ghagwati Prasad. 	Kali Dean 

(c. 	 36 • Ram jiyawan 	Kanchsi wy -mg t 

Cont 	  
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411.• 

Ratan Chand 
	

Jagat Rem 

Ram Chandra Tiwari. 	Dee Dutta. 

Nand Kishore 
	 Ayodhya Pra sad 

	
t 

True copy. 

WO \in, fir 

******** 
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0  % per annum.
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..., 	. 
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its. 	P. 

---15-itir 	- - 
of with- 
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Remarks 

Baiance on 14,461, 197 4 ... 
I i n jp n during 197440 

Refund of advance 	• .. 	... 
. 	Total 	••• 	r • • 

interest for the year 	.,. 	.• •  
is withdrawal, as per Cot. 5„, 
Helenas on 31st March, 197 Y...  

ë4"7 
„ 	.. 

. 

I.  

- 

Dated 	4 	.. 197 
• [P.T.0,1 
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*Owe Semi r. 

tmetr~t 
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, 

Desioation  • 
Ticket No 	

Deparimetit 	a  t. - .1V  
Showiag the Position of Slate Railway Provident Fund for and up to the end of the year 
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interest for the year ... 
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IN TEL FION'BLL HIGH CuuET OF JUDICATURE AT ALLAhABAL, 

LOCKNOW BENCH "LLCKNCW. 

Writ Petition No. 	of 1984. 

Watchmen/khalssi/Sainik union. 	• • • 
	 Petitioner. 

Versus. 

Union of India ex  others. 	• • • 
	 Opp .Parties. 

GOVERL\ FINT OF INDIA: MINISTRY OF RAILWAYS  

RESEARCH DESIGNS AND STANDARDS ORGANISATION, 

EA1AKNAGAR: LUCKNOW. 

Note No.E-IV/CL•IV/Reolassification Dated 28.4.83. 

Sub:- Reclassification of Artisan staff on the 
Railways/Relief to semi Skilled and un-skilled 

Artisan staff. 

Ref:- 1. Railway Board's letter no. E( R&A)1-82/ 
jc/1 dated 13.11.82 and 12.4.83 circulated 
vide note no. A/G/Clasiification of posts 
dated 28.12.82 and 20.4.83 respectively. 

2. This office note No. EI/S/ORG/1/UPG/Arti-

san-IV dated 30.3.83 and EIV/CL.IV/Recla- 
ssification dated 2.4.83. 

Copt 	 2 



2 	- 

In terms of above letters, the list of Khalasis 
12,1r 

(Regular and decasualised ) in the Seniority Group of 

Chart No. 1, II, III and IV who have been recalssified 

as Khalasi-Helpers scale .Rs 210-290/- , have been drawn 

as per Annexure I to IV of this note:- 

2. The concerned Unit Officers who are dealing with 

thedecasualised Staff may please arrange to draw the 

lump sum arrears of the staff reclassified as Khalasi-

Helpers, pertaining to their respective Units for the 

relevant periods i.e. during 1.4.80 to 31.12.81 at the 

rates mentioned in para 2 (V) of Bdts letter dated • 

13.11.82. 

3. The fixation of pay of the staff reclassified as 

Khalesi -Eelpersmay please be fixed on prefonma basis or. 

1.8.78 or any subsequent date as may be applicable on 

the basis of their eligibility as q)ecified in the 

Letters quoted above but the higher fixation of pay 

on the basis of the above re-classification will be 

currently effective from 1.1.82. 

4. It may pleasebe made clear to the staff that the 

lists drawn in the seniority Group of Chart Nos. I to 

IV are provisional and are subject to t revision and 

the payment of lump-sum arrears and fixation of pay 

I s also provisional and recoverable pending the 
tirudisatimaxofxftwxrramiximymixiixtxxx 

Cont 	 4 

  



OWN 

ginalibation ofthe provisional list. 

Sd/- Magan Lai 

28.4.83. 

( Magan Lai ) 

for Director General . 

DI STRIB Ur 10h . 

jDF? The Audit Officer /KDSO/Lko, sOE (111)7 SOE(IV), 

SO (Rectt) so (ssa), so(ncw), SO (Research ), TEN,ADE 

/EYIS, JDSE/TLM, JDS/S&T Lab., ADE/ Zeie, JDR( B&S ) , JE 

(GE), JDRT (1) 	SO(MP), JER ( S&T), JERM (1/c), 5o(N6 

DO(Di'), DCOS, ADO/Pub., JD/TI, JDS (S&T 11 ) JDS( fd. 

B-I), S9 (Civil), JSC/ Psy, JDR (B&B"). 



# 	 ANNEXURE NO.  1. 
• 	

List of Khalasis scale It 23291- reclassifified as 
Khalesi Helpers scale Ps 210-290/- which are under 
seniority group of chart-1 (civil maintinence, Central 
Stores Ranio section). 

SiNo. Name 	 working Directora- of 	rks. 

S/Sri 	 against the section.  Eligibi- 

post of Re- te/ 

	Date 

lty as 

Rama- 

Khalasi gular/Decausu- 	
Helper. alisedl 	

OIllmor mo  

- 
1. sohal La? Sc. 	Re. 	C/Store 1.8.78 Ret.30.6.82 

9 30.11.81. 

Benwari Lal 

Pala Kdhari. 

Amer prasad f ST 

Shyam La? s/o Tuisi 

Tulsidas 	 it 

Hari Prasad 	 tt 

S. Prag 
9. 'Pluani La? S. 	11 

10, Ghasitey. 	 0 

Mahadeo Prasad. 	it 

Chhebi Lai 

13, 	Jagdeo • 

chhatey Lal,sioGarrej 
Sc. 

Ram La? 

Ramdulare Singh. 

17, Budhai Choubacn. 

Harakh Bahadur. 
Raizullah, 
Shyam La? s/o Gokuls  
Behari s/08hawani. 
Tula'. Ram ,SC. 

Ram Nath.. 

Ram Murat 
Kashi Prakash 
Hari Ram 

Budhu. 
Guru Prasad SC. 

Promoted as SS 

Masan wef. 
5.1.81. 

Roneo It  

C/store 	it 

11 	 CMS* 	
ft 

H 	 II 	 II 

It 	 CMS'. 
ft 	 tt 	" 17.4.79. 

Ccnt 
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// 

Raj Kumar 	 Reg. 	C.M.s. 	17.4.79- 
yuy Raj Singh. 	 C/St ore 	lt 

Sahdeo 	 tt 	US. 1r 

Bhagwati/Bhikari 	 tt 

Ram Raj 
Nand Kumar 
Chunni Lai 	 H 	C/store 

Ghasi Rem, Sc 	DC 	?iS. 
Bhoia spo Ratan. 	Reg. 
Ram Charan. 

39 Vijay Bahadur. 
40 Mangli Prasad. 
41 Mangrey, S. 	DC 	CMS 	tt 

Nanhey. 	 DC 	 tt 

Babu Lal,Lach.man 	REG 
Hari Ram 	 DC. 	0 

Ram Bharosey. 
Abdul Karim. 
Ram rresad. 

48, shiv Charan• 
49. Ram Asrey. 
50 - madho anand joshi. 

Maiku 
Babu Lal, S/0 Mathura. 
Lalta. 
Angnoo , SC. 
Haridutt. 
Nand Kishore. 

57# RaM KeW81. 
Swami Dayal. 
Munnu La]-. 

)1,6$. vishal Singh. 
 
 

Shr i Krishna sc.. 
Babu Lal 	Ram pal. 

 Babu 	afll. 
 Narosingh Bahad.ur. 
 Ram xxak Sewak. 
 ril,am Sunder. 
 Shobha R8111 SC* 
 Devi Charan, wef. 11.7.80 
 G-anga Pd. 5.1.81. 
 Nands. 1.12.81. 
 and Kishore. 8.6.82,1.7.82 
 Ram Jagat. L74 Fajodhar. 22.12.82. 

TC. 

1)69- Laxman. 

L 
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Kaman. 
Salik Ram. 

Knahaiya Lal. 
Ram Swaroop 
Manmohan Lal 
Tilak Raa 
Dwarika Nath 
Lalta Prasas SC. 
Heera Lal s/o Desideen 
Bishundayal 
heera Lal s/o Susaini 
Vijay Bahadur Singh. 
Ram Pati. 
Balak Ram,SC 
Shyam Lai. 
Ram Lai 	SC 
Ram Dulerey,SC. 
Urns Shanl. cer 
S.K.Anand. 
Balbir Singh, SC 

ft 

DC 
Reg. 

DC 
II 

• 

• 

• 

It 

" 

EBLab 
Ii 

EMS 

ii 

• 

• 

• 

19.8.80. 
ft 

8.9.80. 

17.4.79 SPIts7.2.81. 
It 	 It 

U 	 It 

ft 

II 

.. 	7.2.61. 
16.5.81. 

• 

.•• 

, 

k;NEXWE  II 

List of Khalasis scale N 196-232/- reclasified as 
Khalasi Helpers 
seniority group 

Sl.No. 	Name. 

scale N.  210-290 which are under 
of chart-II (Ems, TI and Elec.Birectcrate) 

working against Lire C- Date cf ' R 
the post of re- tomte/ eliibili 

E  
Section ty as 

 
 
 
 
 

 
 
 
 

 

A.4.1 gular/Decauiised. 	Khalasi- 
Helper. KS • 

••• 	•• 

Nankoo,S/oBhikha,Sc. 	Reg. 	EMS 	1.8.78. 
0 Kano() Ram. 

Tulsi Ram 
Ii 	 ii 

Sunder Lai 
ft 	SPA wef Lalloo Ram. 18.9.80. 

Ii

ii 

ft 
Lal Singh. 	 TI 

II 
Bhai Lai, Sc. 
Roop Chander,SC 	 Lh 20.8.81. 

ft 	 SRJ InaNCell B.N.Shah 
Shiv Pal Gupta. 	 Eris. 	Expired on11.2.7 

11, Hausla Pd., SC. 
Ptareyl Lal S/oleelo,SC. 
Durga Prasad. 
Thakur Pd. Kureel,SC 

" SPA 17.2..62. 
Ii " 9.9.80. 

ft 	 It 	2 

Cont 
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. 
 Munna Lai V erma 	n tt ti n n 

 Mate Prasad,S/ONarAkoo,th tt st 

 V •K .B ha lla . bi 
/ 

 Ramesh Pre sad. Ofk a. *0 

 Ausan. 	 DC EMS 17.4.79.  
 Ram .Asrey sio Ram Gulam .. 

44. Ram swaroop sionDharamsC 01 00 00 0  

42. 
43, 
44. 

Baboo Lel s/o Ram Ratan. 
lgoo Ram 

Kalloo 8/0 Naraya.n. 

. • 

110* 

• 

• 
181...92:7890: 

 Ram Narain. .. 9.9.80. 

 Ram Charen 
 Yusuf 
 1,':urlidhar, 	SC. 
 Kanta Pra sad. 
 Ram Bali. 
 Laljee Singh 	00* 

00 18.9.80. 

 Museer Ahrnad. 	.• •• 17.9.80. 
.. 18.9.80. 

ONO  4••••••• 

Abrahim. 
Shanker Sic," ijaji sc 	 7.2.81. 

Chander Kumar 
Mata Prasad sjo Prabhu. 
R.K •Mishra 
Ram Shenker. 
K •P •Singb. 
Girlsh Narain. 	 18.3.81.  

61, Brahm deo., 
Chandrika Prasad, S.C. 
Krishna Kumar 	 .. 18.3.81. 

Ram Sagar. 
Laxman singh s/o Nein Singh. 

S6. Bebu La? s/o Bhagwandeen. '1 

TROE COPY.  



ANNEXURE  

List of Khalasis scale Rs 196-232/ reclassified as 
Khalasi-helper scale Fti 210-290/- which are under seniority 
group Of Chart- III (S&T i,laintinance). 

Name. working Directo-
against rate/Sec-
thez,post tion. 
of ezular/ 
Decasual- 
ised. 

Date of Remar4, 

ty as Kha-
lasi Hel-
per. 

    

       

 

 
 

 
 
 

( 	• 
 
 

 

K.A.iplaghele, Sc. 

H .K .S.Nanboori. 
Ked..ar Nath, 

Chhotey La). Nanhey. 
Ram Kunwaray. 
T.Raju 
Satya Narain 
Chamaresh Kumar. 
Putt! Lal 
Hari Mohan 

ft 

0 

ft 

I 

S3di saint. 	1.8.78 SSTA 

0 	H 	II 

I 	0 
IMP 

'I 

I I 	 17.4.79. 
11 	 5 .6.81. 

against point No. 
8 reserved fcr SC. 

TRUE_ COPY. 



ANNEXU1--,, IV 	( EXTRACT. 

List of Khalasis scale EL 196-232/- reclassified as 
Khalasi- Helpers scale ft 210-290/- which are under 
'seniority gropp of Chart IV ( Reserch Directorate(includi-
ng S&T Research Ikairatemanza. Wingh since transferred to 

T Design Dte. ) 	Motive Power Dte and Traffic 
Research Directorate) 

Sl,io. 	Name Directorate Date of 
/Section, Elegibi- Rema- 

lity as rks. 
Khalasi 
Helper. 

Working 
against 
the post 
of regular 

/Decasualised. 

Prabhati Lal SC. 

Prabhu Dayal 

Chander Singh. 

Reg. 

RV, 

B&S Res. 

1.8.78. 

" Retd.30.6.7 

• $ 

• 

6. 	$ • • 

7. 	Mannoo Singh. 

34. 	Shivdhar. 

MeL 

FTL 

tt kromoted 

as all se 
18.9.80. 

128. Ram Khilawan 1SC 	DC B&F 4 .3.81. 

135. Rain jiwan. TIT 12.9.82. 

138. Surendra Singh, sio Raghunath 
Singh. 	 Reg • 	E.Lab. 12.4.83. 

4.1*4444 44 4-217-44444.14,44%4-_,..4.444644 444441W4V44-4444-4: 

Jrue  copy. 



IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD. 

LUCKNOW BENCH LUGGOW. 

WRIT PETITION No. 	of 1984. 

• • 

WatchmentKbalasi/Sainik union. 

Versus. 

Union of India & others. 

Petitioner. 

OPP.Parties. 

ANNEXURE  NO.. 4. 

( COPY ) 

GOVERMENT OF INDIA 

MINISTRY OF RAILWAYS 

R.D.SO. 

No. A&S/PCIII(73) Sch. 	Lucknow. 

Dated 21.12.1974. 

STAFF NOTICE. 

Sub: Railway service (Revised pay) Rules 1973 - 

Schedules for revised scales of pay. 

In continuation of the staff Notice of even 

44;-- 	number dated 1310.1974, the schedule containing the 
kV Al  nt,'  

revised scales of pay in respect of Sainik in RDSO under 

Cont ........... 2 
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cover ofthe Board's letter No. PC-III/73/Schedule/R1y.BD. 

dated 9.12.74 is attached. 

The staff covered by the schedule are required to 

exercise their option by 3.3.1975. 

The instructions contained in the Staff Notice No. 

A/ES/PC-III(73) dated 29.12.73 will apply equally in 

their case also. 

Sd/- M.P.Srivastava. 
21.12.1974. 

For Director Genl. 
DA: Copy of Bd. 'letter 

No. P.C.-III/73/Sch.tRlyiad. 
Dt. 9.12.74 with enclosures. 

Distribution as usual. 

copy of Rly. Bd, letter No. PCIII/73/Schedulei 

Rly,Bd. dated 9.12.74 addressedto FA & OAO, Northern 

Railway, New Delhi and others and copy 2 to ADAO 47; ailwayl 

New Delhi and others. 

Sub: Schedule for revised scale of pay. 

In continuation of the notification issued vide 

No. GSR 516(B) dt. 7.12.73, a schedule showing the 

revised scale of pay applicable to Havildars and 

sainiks in the Railway Bd. Secretariate and Sainiks 

ilCor44 

	
in FtDSO s enclosed . 

Cont ................. 3 



411 
AM. 

Dix 
Special pay attached to the post of Havildar is to 

be regulated in terms of instruction contained in Bd. 

's letter No. PCIII/74/SP/I dt. 17.1.74. 

nailwa ;o rd ecretariate and RDSO. 

Design& of post. 

1. 

Authorised scale 
of pay. 

2  

Revised 
scale of 
Pay. 

3 

remarks 

4 

Havilddar 85-105-3-135 plus a spl 

pay of Rs 15/- p.m. 

225-5-260-6-290-
a-6-308. 

sainik (other 70-1-85-EB-3-95 	210-4-250-EB-5-270. 

than those 
drawn from State 

Police Dept. 

400 4' 
Ot,o- 

a. 

TRipa COPY 
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A 	 IN THE HONIBLE HIGH COURT OF JUDICATURE AT ALLAHAbAD. 

LUCKNOW BENCH LUCKNOW. 
	

>i\ 

Writ Petition No. 	of 1984. 

lilatchmaniKhalsii Union. 	• • • 

	 Petitioner. 

Versus. 

Union of India & others. 	• • • 
	 opp. Parties. 

ANNEXURE NO. 6. 

The Director General, 
RDSO, Lucknow. 

Sir, 

Sub: Fixation of inter-se-seniority and other 
privileges as per length of services of 
chowkidars transferred/posted as Khalasi/ 

peons in various Directorates. 

Ref:- i) Staff Posting order No. 4. 1983. 

ii) Personal Interview of Ohowkidars with Sr. 

Dy. DG in April 1 83. 

With due respect and huale Eubmission me the 

Cont 	 2 
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Chowkidars of RDSO who have become surplus as a result 

of setting up offfulfledged security arrangements in 

RDSO (R1-F) would like to 1:ay the following few lines 

for your kind consideration and immediate justice. 

1). The surplus chowkidars have been transferred/ 

posted as Peons/Khalasis in the various dates. 

ii). As per SPO No. 4 of 1983,the transfers/posting 

have been done on administrative reasons, the 

inter-se-seniority- of Chokidars will be maint 

ined in their respective Directorates as per 

length. of their services in grade P 196-232. 

iii). Practically the policy adopted by the Admn. 

against tie assurances given by them in para 

of the said SP° rather a conspiracy has bee 

developed to dar Chawkidars from the inter 

seniority as well as other prelileges. 6o 

no seniority' has been fixed up. The 50% u 

gradation granted to Unskilled labourers 

ja has also not been extended to Chowkid 

and granted to the others. 

iv). The duel policy of the Admn. is miguiding 

mis leading. A delegation of Chowkidars if 

Sr. Dy• D-6 genuineness of the problem, 



kNC't 	r 

ONO 

did not assure us for any justice due to 

external pressure of vested interest on 

the Admn. 

2. 	Under the circumstances, we haubly request .your 

honour to look into the problem perosnally in 

fixing the seniority ( inter-se-seniority) of 

Chowkidars in their respective dtes, and pray 

extension of 50% upgradation/granted to kkeix 

other Unskilled labourers. 

Thaiking your for a favourable decision. 

Yours faithfully, 

Sd/- illegible. 

Lacknow - 226 011. 

cit. 	24.5.83. 

True_ copy. 

kid olikr 
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ih 	HOMBLE HIGH COURT OF JUDICATURE AT ALLAhAbAP- 

LUCKNOW BENCli LUCKNOW. 

Writ Petition No. 	of 1984. 

Watchman/Khalasi/sainik union. • • • 
	 Petitioner. 

Versus. 

Union of India & others. 	• • • 
	 Opp. Parties. 

ANNEXURE NO. 2.7.  

Ref-Linder 

The Director General, 
R.D.S.0, 
Manak Nagar, 
Lucknow-11. 

( 	FP 5 Kind attention of Sh. 14,:K.Ga6khar) 

Sub: Fixation of Intra-se-seniority and grant 
of upgradation as per JCM decision and 

other prevelages of Ex-Chaukidars Of RDSO 
transferred/posted on the Khalasis/peons/ 

in various dtes. 

Ref:- 1. Staff Posting Order No.14 of 1983. 
oPly 	 2. personal Interview with Sr. Dy.DO and DG., 

3. Our Joint representation, 



14  2 VIM 

Kindly refer pare 2 of your staff Posting Order 

No. 4 of 1983 and our joint representation dated 23.5.83 

in connection with our demand for fixation of Interse-

seniority and grant of upgradation as per Jai decision 

and other preveleges to Ex ChaUkidars of RDSO transferred 

/posted in various directorates. of RDSO. As per pare 2 

SPO, the transfers/ postings of chaukidars to the cate-

gories of Khalasis/peons in the administrative interest 

and they will take their seniority as Khalasi/peons. 

according to length of service in grades without dis-

turbing inter-:se-seniority as chaukidars. But , this 

assurance has not been implemented. 

Jc 

2. It is an accepted fact when inter-se-seniority as 

chaukidars is being maintained, all the preveleges 

admissible by the length of services/seniority be also 

extended tothe cadre. As such the 5C% upgradation, as 

granted in. JON, be also extended to Ex-chaukidars posted 

Khalasis which has not done. The upgradation has been 

, awarded to staff who stands junior by the length of 

services. It is gross injustice with this category staff. 

Our representation, in this regard, has also 

not prove fruitful. As such you are requested to sympa-

thietically consider our d genuine demand and fix our 

seniority as per length of services also grant upgra- 

dation. 

Cont 	 3 



It will also not be out of reference to add here 

that if we will not be granted justice within one 

month we will be forced to knock the doors of Court of km 

Law & Justice to get get justice. As such we may be 

permitted for the same. 

Thanking yo uv 	 yours Faithfully, 

Ex- Chaukidars of RDSO 

Dated 27.6.83 

Copy for information & necessary action to:- 

Sh. Abdul Galli Khan Chaudhury, Honlble Railway 

Minister, Govt. of India, New Delhi. 

Sh. K.T .V.Raghvan, Chairman, Rly.Bd.,New Delhi. 

General Secy. RDSO Employees Association, Lucknow. 

Ex Chadic.idars of RDSO. 

, 

True copy. 
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IN ThE HON'BLI:; HIGh CUoRT OF JUDICATUE4 AT ALLAHABAL. 

LUCKNOW BENCH LUCKNOW. 

Writ Petition No. 	of 1984. 

Watchman/Khalasi/Sainik Union. 	•• • 
	 Petitioner. 

Alk 

 

Versus. 

  

 

Union Of India & others. 

ANNEKUiE '8'.  

• • OPP.Farties. 

     

No. REA/CEE/GS/UPG/Chaukidar/83/206 	Dt. 9.8.83. 

Shri M .G a mkha r 
Director General, 
RDSO/Lucknow. 

‘4„ 	 Dear Sir, 

4 

Sub: Request for fixation of Inter-se-senio-
rity of Ex.Chaukidars scale Its 196-232 
(RS). Rakshak scale of Fs 2,0- 270(RS 
cadres staff posted/transferred in 
various sections/Directorates/Laborato-
ries and thereby extension of other 
benefits such as upgradation as per 
decision of jUt. 

Ref: 1) Representations of Ex Chaukidar cadres staff 
dated 29.4.83,24.5.83 and 4 27.6.83. 

Cont 	 2 
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tot' 
c> 

RDSO Staff Posting order No. 14 of 1983. 

RDSO Employees Association Letter No. 

RES/CEB/GS/UPG/Chaukidar/83/140 and 141 

dated 29.6.83 and others. 

• 
Your pesonal attention is invited into the case of 

injustice and treachery done by your Admn.with the Ex. 

Chaukidars scale Rs 196-232 (Rs and supervisor Rakshak 

scale of Fs 210-270 RS staff who have been transferred/ 

posted in various wings/sections/laboratory etc. of 

RDSO due to change of security arrangements at RDSO. It 

is deply regretted that inspite of several representation 

personal interviews with sr. Dy.DG and DG and written 

assurances of the Admn. they have not been granted 

justice so far. Their inter-se-seniority in various 

sections/directorates/laboratories etc. as the case may 

be, has not been fixed/declared so far as assured in 

pare 2 of the said staff posting order no. 14/1983. 

However, the entire case in brief is reproduced for 

your ready reference and justice to the cadres:- 

1. As a result of setting up of fulfledged security 

arrangements in RDSO campus, the Chaukidars scale it 

196-232 (RS) and supervisor Rakshak scale ft 210-270(RS) 

have been tr ansferred and posted in various Sections/ 

Dtas/Labs of RDSO as Khalasi/Peons an, Lab.pelpers 

Cont 
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in same scale of s 196-232 (RS) and 210-270 (RS) 

respectively. 

- 2. As per pare 2 of RDSO SPO No. 14 of 1983 and others. 

the Chaukidars etc. have been transferred/posted to the 

post of Khalasi/Peon in administrative interest so they 

will take their inter-se-seniority as Khalasi/Peons etc. 

according to their length of services as per date of 

joining in the cadres. But, practically it has not been dc 

done and their inter-se-seniority in their placed of 

postings/transferred has not been fixed so far, rather 

denied, causing a great loss to them. 

In the light of views expressed above, the'ex-

Chaukiders scale of R 196-232(RS) and supervisor Rakdhak 

Scale F 210-270 (RS) be granted inter-se-seniority in 

the sections /Directorates/Labs of their postings/ tran- 

sters and thereby upgradation to Khalasi helper Scale 

Rs 196-232 (RS) and skilled grades Scale of It 260-400 

(RS) as per decision of the JC14 as impleted in RDSO. 

It will 4so not be out of reference to add that 

in case justice is denied within two months to these 

ex-Chaukidars and Supervisor Rakdhat cadres, they will 

be forced to knock thodoors of Labour Court/Civil 

Court/ High Court/ High Officials of Railways etc. to 

get justice for which all the responsibilities will 

cont 	 4 
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lie with the Admn. I t may be treated as Final 

Notice. 

Thanking you, 

yours faithfully, 

sd/- K .Chandran. 
Asstt. General Secretary. 

Co:Py for information and necessary action to:- 

,Honible Shri Abdul Gani Khan Chaudhary, iv1inister for 

Rlys. Govt. of India, New Delhi. 

Hon' ble Shri C .Faffersherief, State Rly.  . Minister 

Govt. of India New Delhi. 

Shri K .T .Raghavan, Chairman, Railway Board, New 

Dehli. 

Others. 

Shri S.K. Jagdhari, Sr. Dy.DG/RDSO/Lucknow. 

Sd/- K.Chandren, 

Asstt. General secretary. 

TRUE COPY.  

gt? 
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IN THE HON1 BLE HIGH COURT OF JUDICATUR.c_ AT ALLAHABAD. 

LUCElow BENCH LUCKNOW. 

Writ Petition No. 	of 1983, 

watchman/Khalasi/sa in ik Union. 	• • • 
	 Petitioner. 

Versus. 

4Union of India & others. 	• • • 
	 Opp. Parties. 

ANNEXURE NO. q.  
Phone Resi: 8311+7. 

3, Aaisarbagh, Lothra House 

I.H.Farooqi, 	 Lucknow-226001. 

M.A.LLB. 
Advocate (High Court. 

REGISTERED A.D.  

Notice 15./.  80 C.F.C.  

Dated 1.3.83. 

The General Manager, Railways, 
Baroda House, 
New Delhi. 

Director General , 
R •D .S .0. R .D .S.0 , Colony, 
Lucknow. 

Cont 	 2 

c;0 

To, 



3. Deputy Director (Establishment ), 
R.D.S.O., R.D.S.O. Colony, 
Lucknow. 

Dear Sir, 

Under instructions from (1) Sri harakh 

Bahadur Thapa (2) Sri Raghunandan Singh, (3) Ganesh 

Bahadur and (4) Sri Sarnam Singh, all Isainik Supervisors 

and under instructions from KhalasirSatchmen[Feons etc 

as per list attached as Annexure lAt, I have to tive 

you notice under Section 80 C.P. C., as hereunder:- 

1. That my clients as aforesaid were appointed in 

1964, 1971, 1961, 1968, 1973 or even earlier or 

after in the then scale of Rs 70-65 and 85-110. 

/ 

-1- 

' 

That since then all my clients has been working 

regularly on their original posts without any break 

in service. 

That my clients were also declared permanent in the 

year of 1978 in the same capacity. 

4, Tht the post of watchman and Khalasi.is  one and 

the same status. 

5. That be aforesaid scale of pay of my clients 

Khalasis, was revised into 1> 210-290 in 1978 and 

C -nt .. ............... 3 
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the scalse of sainik supervisor was revised into 

I t 225-308 in the years of 1974 admissible since 1973, 

but the same has not been, given to them till this 

date insPite of their repeated reminders and requesta 

except Rawaldars, but they too were allowed the scale 

of 210-270 while. in fact their pay scale was revised 

into Rs 225-306, 

That not only this but the Railway Department has 

also not fixed the seniority of my client as a result 

of which the department is promoting other similarly 

situated employees to the next higher scale on the 

basis of their pick and choose policy. 

That not only this but under the circumstances stated 

above so many juniors to my clients have also been 

promoted to the next higher scale of Rs 260-400 and 

my clients being senior to them, have been denied 

their legal claim. 

That all my clients have represented for their above 

aims so many times but have not received any reply 

so far and their grievances have also not been 

redressed till this date. 

That my c2ients have represented for their above 

rinyrt. 	  , 
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9. That my clients are appraching to your goodself 

through.  me with the firm hope that the wrongs done 

to them would be rectified and that they would get 

what is legally due to them. 

• 

That tie 'cause of action accrued in favour of my 

clients against the Union Government on different 

dates and continues every day. 

That I request you:- 

That you will please allow all my clients 

(Khalasis)„ the revised scale of Rs 210-290 

and thereafter of lb 260-4C0 as per their 

seniority since 1973 and also to the Hawaldars • 

Rs 225-306 since 1973 and also arrears accrued 

thereto. 
) 

 

(). That seniority of my all clients will also 

please be fixed according to their dates of 

appoihts in the department and promote them 

to the next higher scale as per their senio- 

rity. 

(3). Night allowance may also be paid to my clients 

as per rule. 

Cont 
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12. That accordingly you are served with this 

notice under Section 80 C.P. C and I inform you 

that until the expiration of two months next 

after this notice has been served upon you, if my 

requests as embodied in this notice particularly in 

paragraph 11 are not conceded to or fulfilled, 

' legal action shall be taken against you in the 

court of law and you will be burdened with the 

costs of my clients and also this notice • Please 

note. 

Thanking you, 

yours faithfully, 

Sd/- I.H.Farooqi , 

Lucknow. 	 Advocate. 

Dated 1.3.1984. 

 

TRUE COPY.  

(.3 erg,/ /((f 



, 	• 
, 

IN THE lia'BLE HIGH COURT OF JUDICAThE AT ALLABABAD. 

LUCKNOW BENCH LUCKNOW. 	 4'1 

Writ Petition No. 	of 1984. 

Watchman/Khalasi/Sainik Supervisor's 
Union. 	 • • • 

	 Petitioner, 

Versus. 

Union of India & others. 	 • • • 
	 OPP.Parties. 

ANNEXURE NO. 10.  

M E5M4LiCT11. 

Research Designs Li„ „standardsarganisation. 

'6717  taff 'ostin 

  

rder 	+ of 1087. 

 

* 

     

      

\ 
As a result of setting up of fulfledged securi- 

tu arrangements in RDSO campus, the following Chowkidars 

,who have become surplus, are 'being transferred & posted 

as Khalasis/Peons, scale it 196232 (RS) in the sections 

noted against each, with immediate effect. These chowki-

dars may be spared by the ASO/RPF as and when RPF perso- 

nnels report for duty against existing sanctions:- 
Cle4(1( 

Cont.  	2 
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Name of the Chowkidars Post & Section 
rendered surplus. 	where now posted. 

Remarks. 

 

S/Shir 

1. DUDi Chand,Chowkidar(SG) 	Khalasi DCRC. 

15. shiva pux Singh. 	do 	Peon Library vice Rani Lai 
promoted as DaftrY(P). 

18. Hanuman 	 do 	Peon/ED.Lab.vice surendra 
Kumar Khalasi/ 

21. Hammen Singh. Chowkidar 	Peon/Research. 

30. Vishnu Bahadur Rai. 	Peon /1S13 vice Kehar 

31 jhak Bahadur. 	 Peon/ R&D vice Ram Dularey. 

37. Jagdamba Pd Tiwari ft 

48. Jai Shenker Pd. 	Peon/Research vice Kubraj 

Marandi. 

52. Yogendra Nath 
	

If 
	Khalasi Elect.Dte.against 

74C post 

" 

2. The transfers/posting of the above Chowkidars to the 

cagegories of Kbalesis/peons being the administrative 

interest they will take their seniority as Khalasi/peona 

according to their length of service in the grade i.e. 

196-5-220-E13-3-232 (RS) without distributing their inter-

se-seniority as Chowkidars. The chowkidars posted against 

work charged posts shall be accommodated against future 

regular vacancies in the categories of peonsAKhalasis. 



110 

5‘ 
3. The above noted staff should send their charge report 

through their controlling officers as soon as they assume 

the charge of new assignments after being relieved of 

their duties from security branch. 

The above has the approval of Sr. Dy. Director 

General. 

No.A/GL/141/VM,  
RDSO/Lucknow-11 

dated 10.3.1983. 

Sd/- Megan Lai 
18.3.83. 

For Jt. Director (Estt.) 

Distribution. 

DD/EStt.I. TEn, Aso/RPF,security Branch (SI) 

True  copy.  

  

, 

 



IN THE HON/ 1 BL., HIGH COURT OF 

LUCKNOW BENCH 

Writ Petition No. 

JUDICATURx AT ALLAHABAD. 

LUCKNOW. 

of 1984. 

Watchman/Khalasi/Sainik Supervisor AVE1171 Irth 

Class Karmchari Sangh. 

Petitioner. 

Versus. 

NI% 

Union of India 3, others. 	• • • 
	 Opp. Parties. 

AFFIDAVIT IN  SUPPOaT OF WRIT PaITION.  

I, Nohd Kaiser aged about 36 years son of 

Abdul Latif resident of K-5/C, R.D.S.O. ,LuCknow do 

hereby solemnly affirm and state on oath as under:- 

That the petitioner is the President of aforesaid 

Union and is fully conversant with the facts depos 

hereunder. He has also been authorised to file and 

contest the present writ petition by the members o 

the union, 

That the contents of paragraphs 1 to al/of the 

accompanying writ petition are true to my own 

knowledge. 

Cont 
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.'40" 3. That the Annexures No. 1 to 10annexed with the 

writ petition are true copies of their originals 

which have been compared. 

tc C 

Lucknow. 	 ae.; 'ON.ENT. 

Dated 2.,1984. 

VERIFICATION.  

I, the above named deponent do hereby 

verify that the contents of paragraphs 1 to 3 

of this affidavit are true to my own knowledge. 

Nothing material has been concealed and no 

part of it is false. So help me God, 

ii J 
DEPONENT. 

I, identify the deponent who has signed 

before me. 

Advocate. 

solemnly affirmed beforeme on 2_6'4k%Ll 

v/ 
at 	S3'01) a.m./p-rm. by Mohd. Kaiser the deponent 

who has been identified by Sri I.h.Farooqi the 

Advocate, High court, Lucknow Bench, Lucknow. 

I have satisfied myself by exalAning the 

deponent that he understands the contents of this 

affidavit which have been readover and explained by me. 

?c1A4eira 

'i.2-7% 

-AV 
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APPLICATION _FOR INTERIM RELIEF 

IN THE HON 1 BLE HIGH COURT OF JUDICATURE AT ALLAHAB 
(LUCKNOW BENCH) LUCKNOW. 	( 

(j\4 6\ CIVIL  MISC. i%PpLICATION No. 	of 1985 
on behalf of 

Watchman/Khalasi/Sainik Supervilor 
Evam IVth class Karmachari Sangh 
through its president and another 	-- Applicant 

in 

ciyil Misct   Writ pfAtttion no. 2345 of 1284. 

1. Watchman/Khalasi/Sainik Supervisor 
Evam 1Vth class Karmachari Sangh, Manak 
Nagar, Lucknow through its President, 
Mohd. Kaiser, Watchman Khalasi. 

2.Mohd. Kaiser, aged about 36 years, son 
of Shri Abdul Latif resident of K-5/c RDSO 
Lucknow. 

• 
	.. Petitioners 

Versus. 
Union of India, through Chairman 
Railway Board, Rail Bhawan, New 13elbi. 
Director General, R.D.S.0.? R.D.S.C*ColOny, 
Lucknow. 
Deputy Director (Establishment).R.D.S.O. 
R.D.S.C.Colonyi Lucknow. 

• 
	 Opp.parties. 

The humblepetition of the petitioners above 
named most respectfully prays as under: 

That on the basis of the facts and circums-
tances stated in the original writ petitiin and in the 
accompanying affidavit for interim relief, it is in the 

interest of justice most desirable that the ad-interim 

order may be passed by this Honl ble Court directing the 

opposite paxtiesjto pey the due and requisite wages to 

"inamia6Ithe petitionerlin terms of Annexure 3 & 4 to the 
writ petition, from the date of their enforcement with 

interest pendentiliteTiduring the pendency of the 

.present writ petition and pass such other and further 
suitable orders that this Hon'ble Court may deem just 
and proper in the circumstances of the case. 

.14 

L ucknows, 
i'bugust >4o( 1985. 

(I.H.Fsmoqui) 
Counsel for the petitioner- 
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AFFIDAVIT 
3?b,  

HIGH 	RT 
ALLAHA BAD 

IN THE HON 'BL- HIGH COURT OF JUDICATURE AT ALLAHABAD 
LuCKNOW BENCH LuCKNOW. 

AFFIDAVIT 
IN 

CIVIL MISC. APPLICATION NO. 	of 1985, 

in re: 
Writ petition No. 2345 of 1984. 

Watchman/Khalas /Sainik Supervisor 

Evan IVth class Karmachari Sangh. Manak 

Nagar, Lucknow „ through its President 

Mohd. Kaiser Watchman cum Khalasi, RDSO 

L uck now and others Mir WV 
	 -- Petitioner- 

Applicants 

Versus. 

Union of India and others -- 	 opp .parti es • 

Affidavit in support of application 
for Interim relief. 

OISIO 

Affidavit of Sri Mohd. Kaiser aged 

about 36 years, son of Abdul Leta 

resident of K.5/6, RDSO Lucknow.. 
01.11.0 

the deponent above named do hereby solemnly 

affirm and state on oath as under: 

9 

That the deponent is the petitioner himself 

and pairokar of the other petitioner and is as such 
as such fully acquainted with the facts and circumstances 

of the casV• 

That the above mentioned writ petition 

has been filed by the poor-employees in the employment 

of the opposite parties against the great injustice and 

exploitation being done by the opposite parties denying 

the genuine claim and due wages to the petitioner poor 

employees. 

That the above writ petition has been 
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admitted and since the date of its admission till 

this date no counter-affidavit has been filed by 
the opposite parties. 

That the writ petition is pending 
sine a long time and the petitioners are being 
deprived of the benefit of the Government Orders 

regarding the revision and enhancement of their. 
pay. 

That since the opposite parties 
have not filed their counter-affidavit, deliberately 
avoiding to do so, the petitioners believe that the 
opposite parties are trying to eva-de to file the 

Atgcounter-affidavit and hide the truth and  

from the exposition of the illegalities committed 

by them. 

That on account of the absence 0 

of any interim orders the poor petitioners are 
unnecessarily suffering great financial, economic 
and social hardships due to a constitutional crime 
committed by the opposite parties. 

That on the facts and circumstances 
of the case, mentioned in the writ petition and here 
in the interest of justice it is desirable that the 

opposite parties may be directed to pay the due 
1,pages to the petitioners in terms of Annexure 3 & 4 

to the writ petition from the date of their enforce-

ment with interest pendentilite. 

eropic  
Lucknow: 	 Deponent. 

August /814 1985. 

Verificatiofl I the deponent above named do hereby 
identify and verify the contents of paras 
1 to 7 of this affidavit to be true on 
the basis of personal knowledge.Nothing 
has been concealed and no part of it 
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is false. So help meGod. Verified and 
signed by the deponent at Lucknow.. 

Luclalow: 
August ley`tb, 1985. 

I identify the deponent 
who has signed before me 
in this case. 

Deponent. 

Il i , .1 1-J 
S olemnly affirmed before me on this the / 	of 

August 1985 at 	 7,'--amispai--by the deponent 

who is identified by Sri I.H.Farooqui, Advocate, 
High Court, Lucknow. I have satisfiedmyself by examin 
ing the deponent that he has fully understood the - 
contents of this affidavit which has been translated, 
and read over and explained to him by me. 

Oath commissioner. 

-rt 
p 	...w 
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IN THE HONIBLE HIGH COURT OF JUDLATURE AT ALLAEABAD 
LUCKNOW BENCH, LUCKNOW 

4 

C.M.Application No A 	of 1985 

Union of Inrlia and others 
(Opp. Parties) 

In Re: 

Writ Petition 4.2345 of 19164 

Watchmen/Khalasis/Sainik Supervisors 
Evam Class IV Karamchari Sangh, 
Manak Nagar, Lucknow through its 
-.President and another 

Versus 

Union of India and others 

It\A 

Applicants 

„ Petitioners 

S. Opp. Parties 

IG iON FOR CONDONAT;ON OF DMZ_ 
0 FILE THE_COUNSa_AEEIDAVIT 

The Applicants above named respectfully submit 

as under: 

1. 

	

	That since a final Mecision ha e to be taken by 

the RDSO Aeministratien especially in view of 

representations and counter-representations 

on behalf if the employees of R.n.S.O., the 

complicated matter remained uneer active 

consiAeration of the RDSO Administration for 

quite some time, and ultimately a Mecision 

with regard to fixing of seniority of the 

new Khalasis/Peons/Lao. Helpers ane ex-

Chowkilars/Sainiks was ultimately taken en 

7-9-1985, 
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-2- 

That thereafter the final comments on the 

Writ Petition were prepared iiYthe Standing 

Counsel and accordingly the Counter Affidavit 

was drafted, typed and sworn and now it is 

being filed to.day. 
That there is no deliberate delay on the part 

of the Opposite Parties or from their Counsel 

in preparing and filing the 'ounter Affidavit 

and the delay so caused is liable to be condmned. 

4, That the averments in support of the above have 

been made in para 	of thE Counter 

Affidavit. 

Wherefore it Is respectfully prayed that the 

delay in filing the Counter affidavit may be 

condoned and the same be taken on the record 

of the case. 

(T'.S.Randhawa) 
Advocate 

Counsel for the Applicants 
Lucknow 	 (Opp. Parties 1 to 3) 

Dated: 17 October, 1985 
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IN THE HONIBLE HIGH COURT OF JUDICATURE AT ALLABABAD 
LUCKNOW BENCH, LUCKNOW 

W.P. No.23)+5 of 1984 

q•cv 
ft 

Watchmen/Chowkidars/Sainiks 
RDSO/Lucknow 
Evas Cl.IV Karamchari Sangh 
Manak Nagar, Lucknow through 
its President and another 

Versus 

.. Petitioners 

Union ef India and others 	 .. Respondents 

COUNTER AFFIrAVIT ON  BEgig_CF  OPPOSITE  

II  Shyam Bhatia aged about 50 years s/es late 

Shri U.C.Bhatia, resident of C-77/2, Manak Nagar, 

Lucknow do hereby solemnly affirm and state asunder: 

That the repellent is Dy.Directer/Estt.I/RDSO, 

Lucknow and he is competent to file this Counter. 

Affidavit on behalf of Opposite Parties N. 1 to 3 

in the Writ Petition. 

That the Deponent has iread and understood 

the contents of Writ Petition and he is well Con-

versant with the facts of the case deposed hereunder. 

3.fOn reply to the contents of para 1 of the Writ 

Petition, it is stated that the Petitioner Ne.1, an 

unregistered Association has no locus standi to file 

this Writ Petition. Further it is stated that there 

are RDSO Class III and Class IV Staff Associations, 

duly recognised by the Railway Boarl(Ministry of 

Railways) (now Ministry of Transport) to look after 

,the interests ef Group fCt & Group ID' staff 

.7;1  



respectively but Petitioner No.1 is not one of those 
Associations. further the assertion of the Petitioners 
that the Opposite Parties run Indian Railways is not 
correct with regar0 to the Research Designs and Standards 
Organisation. 

That in reply to the contents of Para 2 of the 
Writ Petition, the Deponent has been advised to state 

that Research Designs and Standards Organisation 
is not an "Ineustry" within the meaning of Industrial 

Disputes Act, 1947 as amended uptodate. 

That the contention of the Petitioners that 
"they are the employees of the eepartment of the 
Indian Railway" is denied. Further,  It is stated that 
the Petitioners are employees of the Research Designs 

and Standards Onganisation which is an Attached Office 

of the Railway Board and as such it is not a "Railway" 
and its employees are not employee on "Railway". 

Accordingly, the employees of the R.D.S.O. are not 

"Workmen" within the definition of Iheustrial Disputes 

Act, 1947. Further it is stated that the post of 
Watchman-cum-Ehalasi Mid not exist at any point of 

time in the R.D.S.O. In fact, the posts were earlier 

of Watchmen which were later on abolished and Watchmen 

(Chowkiears) were absorbed as Khalasis/Peons.Further 

there were posts of Watchmen & Ehalasis. While the 

post of Watchman has been abolised, the post of 

Khalasi still continues. 
A/ V 

1'k' In reply to the contents of paras 4, 5 & 6 of 

the Writ Petition, it is stated that Petitioner No.2 

Shri Mohd. Kaiser, the so.called President of the 

-)/A\ 

MD 

F 
/V 
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Association is not competent 
ees 

on behalf 
of other employ 

Para 	
„above Pet it ioner 

unregistered Trade Union is 

to represent the interes 
It is Ode that no unregistered Association; of the 

employees working 
in the R.D.S.O. are recognised 

ialogue with the 
for the purpose of d 
	R.1).S.O. 

Administration. It is further stated that the 

unfair plays and 
allegations of "illegalities, 	

. 

insustices committe1 by  the QPPesite Parties" are 

entirely false and baseless. As such they are 

totally denied. Further it is emphatically stated 

that there is no infringement of any legal right 

against which the Petitioners may file the Writ 

Petition. 

reply to the contents of para 7 of the 

Writ Petition, it is stated that none of the 

Petitioners ever worked as Havildars or Watchmen. 

cum-Khalasis. Their correct designations were 

Sainik (Supervisor Rakshak) and Cho4ar/Witchman. 

The employees referred to in Annextre Nos. 2A, 2B, 
2C & 2D1 

 as it is apparent from the documents filed, 

were earlier working as Watchmen 
and since 18.3-1983 

they have been absorbed as Khalasis/Peons. Accordingly 

the assertion of the Petitioners that the employees in 

question "have been working in 
the same capacity 

on the same post" is rleniede  I. 

8. '1,3,„/.. The contents of para 
8 of the Writ Petition 

to file this Writ Petit IOU 

. As alrearly stated in 

No.1 claimed to be an 	k,c‘ 

not legally competent 

ts of the employees of 
R.n.3.0. 



are denied specially in respect of the persons shown 

in Annexure No.1 of the Writ Petitionthat "they 

have been 'working in their respective posts regularly 

without any break in their service". In this connec-

tion it is stated that with a view to improving 

security arrangements for guarding railway property 

in RDSO campus, fullfledged Security Organisation 

by way of creation of required number of posts of 

Rakshaks, Head Rakshaks, Security Inspectors, Asstt. 

Security Officers etc. belonging to the Railway 

Protection Force, and posting of duly trained 

personnel of the RPF, was set up in RDSO, and the 

age-old chowkilari system was abolished forthwith, 

because the same was not proving effective. Under 

those circumstances, there were only two alternatives 

left with RDSO, namely, either (i) to effect retrenchment 

in the cadre of Sainiks/ Chowkidars; or (ii) to absorb 

the Sainiks/ Chowkidars in alternative posts carrying 

either equivalent or inferior males of pay. The 

alternative (i) - which meant a drastic step of 

retrenshment, was avoided altogether, and the 

alternative No.(ii) of absorbing the affected staff 

as Peons/Khalasis according to their qualifications 

as prescribed in the Recruitment and Pmmetion Rules, 

was adopted in overall interest of all concerned, 

including the Rrso. The posts of Peons/Khalasis 
1 

also carried the same scale of pay, viz. Rs.196-

3-220411..3-232/Ralas that attached to the posts 

of Sainiks/Chowkidars. The Rrso went one step 

further to guard the interests of affected Sainiks/ 

.< cri/ 	'*"" 7? 	wkidars and allowed protection of pay on absorption,.  
4 f 

!ii`  i! 0  i  
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The affected staff so absorbed' will take their senio-

rity as Khalasis/Peons according to their length of 

service in the grade i.e. Rs.196-3-220-a-3-232/RS 

as existing on 18-3-1983 when Staff Posting Order 

N0.4 of 1983 was issued in view of Para 311 of 

Indian Railways Establishment Manual and the decision 

taken by RDSO Administration on 7-9-1985 in this 

respectI  

That the contents of para 9 of the Writ Petition 
are not admitted. 

That the contents of para 10 of the Writ 

Petition, as stated, are denied. The contention 

of the Petitieners that they were not supplied 

copies of the confirmation orders is not correct. 

As and when staff is confirmed in any grade, 

confirmations are notified and copies of the con. 

firmation orders are invariably supplied to all 

the concerned staff. 

1144The contents of para 11 of the Writ Petition 

are not admitted. 

12. That in reply to the contents of para 12 

of the Writ Petition, it is stated that erstwhile 
vcJ  

Watchmen making were not entitled in the year 

1978 	to the Revised Pay Scale of Rs.210-290 

as indicated in Annexure No.3 of the Wilt Petition, 

which was meant for Unskilled Khalasis Rs.196-232/RS. 
4 

Further Sainik SupervisorOtere allowed the scale 
A/ 

of Rs.210-270/RS as given in Annexure No.t+ it to 

which they were entitled but it is wrong to say 

:that the pay scale of Sainik Supervisor was also 

d into the scale of Rs,225.308 vide Annexure 
N, 

-we 
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No.4 of the Writ Petition. It is clarifiedthat the 

scale of Rs.225-308 was allotted to Havildar and 

not for Sainik Suprvisor. Accordingly the claims 

of the Petitioners as set forth in their representa-

tions in Annexure Nes. 5, 6, 7 & 8 of the Writ 
Petition are not admissible. 

Tat Railway Board vide their letter No.E(P&A) 

I-82/AC/1 Mated 13-11-1982 decided that 5o% posts of 

the existing strength in the category of Khalasis may 

be re-classified and designated as Khalasis/Helper in 

scale Rs.210-290 after earmarking 5% of posts of 

Khalasis for gamdual surrender. Board's ticLe 

orders were issued on 13-11-82 extending the benefits 

of re-classifications to Khalasis w.e.f. 1-8-78. 
‘itt 

Tpat-The Chowkidars/Watchmen were absorbed in the 

category of Khalasis w.e.f. 18-3-83,1hough their 
seniority was fixed in the category of Khalasis 

according to their length of service, it was decided 

that the benefits of reclassification in the category 

of Khalasis should be extend to those Khalasis who 

were actually working as Khalasis before 18-3-83. 

As the Chowkidars/Watchmen were absorbed in the 

category of Khalasis w.e.f. 18-3-83 and they were 

not working as Khalasis prier to 18-3-83, the question 

of extending the benefits of reclassification to 

chowkidars/khalasis on and after 18-3-83 does not 

arise. 
vC/ 

1›,stt tat the time of absorption of the rendered 

surplus Chowkilars, it was decided thdA they will 

take their seniority as Pe ns/Khalasis according 



to their length of service in the grade 196-232/1IS 

without any disturbance to their inter-se seniority 
44) 

as Chowkidars. T/kiijklost of the Chowkidars had 

rendered more length of service than those Khalasis/ 

Peons who were working as Khalasis/Peons before the 

absorption of Chowkidars as Khalasis/Peons, it has 

been decided to allot them the seniority below the 

Khalasis/ Peons (as the case may be) on the crucial 

date i.e. 18-3-83 with a view to safeguard the 

promotional aspects of the Peens/Khalasis who are 

working as Khalasis/Peons before 18-3-83. Further 

it is stated that in view of the decision taken by 

RDSO Administration on 7-9-85, the representations 
as refe-red to in this para stand disposed of. 

13. That in reply to the contents of para 13 of 

the Writ Petition, it is stated that a decision 

with regard to fixing of seniority has been taken 

and communicated to the employees concerned. A 

true copy of the specimen of the Memorandum dated 

17-10-85 communicated to the representationists 

concerned, is filed as Annexure-A1.km  According 

to the aforesaid decision dated 7-9-85 taken by the 

RIM Administration, the seniority of ex-Chowkidars/ 

Sainiks in the cadre of Khalasisgeons/Lib. Helpers, 

as the case may be, has been interpolated as on 

18-3-83 giving benefit of the length of service in 

the grade i.e. 196-232/RS and 210-270/R3 as existing 

on 18-3-83 in view of Para 311 of the Indian 

Railways Establishment Manual which is reprodwed 

below: 

cfk_ 
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OPP 

"i2ara, 111  

Transfer in the interest of Administration - Seniority 

of railway servants on transfer from one cadre to 

another in the interest of the administration is 

regulated by the date of promotion/date of appoint-

ment to the grade as the case may be". 

14XA4- in reply to the contents of para 14 of the 

Writ Petition, it is stated that the recent decision 

of the Rnso Administration with regard to the 

seniority of the Petitioners will enhance the 

prospects of promotions for them. Further it is 

stated that the promotions in different Directorates 

are made according to the strength of posts 

sanctioned for a particular Directorate, for which 

there are separate seniority groups provided in 

the Recruitment and Promotion Rules of RDSO for 

Group 'CI and Group ID1  staff. As such, the 

misapprehensions of the Petitioners about promotions 

are totally baseless. 

That in reply to the contents of para 15 

of the Writ Petition it is stated that Annexure 

No. 9 as indicated by the index of the Writ Petition 

refers to the notice dt. 1-3-84 which, in fact, has 

been filed and referred to in para 17 of the 

Writ Petition. Thus, it appears that Annexure No.9 

as mentioned in this para has been wrongly mentioned 

instead Annexure No.8 as already indicated in para 12 

of the Writ Petition. 

That the claim of the Petitioner as set forth 

, 

(\k 
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;‘-k 
(•;' , 	A' , • 

) 41  

vara 16 of the Writ Petition is denied. The 
o. 

?"4,' 
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correct position has already been stated above in 

reply to the contents of para 12 of the Writ Petition. 

That the notice dt. 1-344 as mentioned. in this 

para should have been mentioned as Annexure No.9 

as Indic ated in the index of the Writ Petition. The 

Petitioners have committed a mistake of numbering 

Annexure No.10 instead. No.9 thus causing confusion. 

With regard to the claim set up in the notice dt. 

1-3-84 as filed with the Writ Petition, it is stated 

that in view of the decision taken by the RDSO 
j.); Administratrxion on 7-9-85 as aforesaid, the claim 

of the Petitionen is not sustainable. 

That in reply to the contents of the para 18 

of the Writ Petition, it is stated that the mis-

apprehensions of the Petitioners are baseless and 

their own expression "not manipulating" is contra-

dictory in itself. The decision with regard to 

the revised pay scale and the change of their 
41 

original designation has already hl en explained 

above. 
vi 

19:1-4-With regard to the contents of paras 19 & 20 

of the Writ Petition, it is stated that the decision 

with regard to the changes of the designation has 

already been well explained in our reply to the 

contents of para 8 of the Writ Petition, and as 

such the contention of the Petitioners is not 

tenable. 

20. 	That in reply to the contents of para 21 of 

the Writ Petition, it is stated that since thee 

is no infrirgement of any legal right of the 

^ 	Petitioners with the se-cilled change of designation 
r 	here is no question of causing any loss by way of 
vti  

\ 

• 
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pecuniary benefits or promotions. It is emphatically 

state: t at in fact there is no change of the designation 

but 	 a new designation after their absorption in 

the new new cadre,,having been rendered surplus in the old 

cadre of Chowl:idars/Sainik SUpervisors. 

21. 

Writ Petition, it is stated that the Opposite Parties 

had all along been considering in right earnest the 

claims of the Petitioners and ultimately a decision 

in this regard was taken on 7-945 and the same has 

now been communicated to the employees concerned. 

There is no deliberate delay or laxity on the part 

of the p:Iti;Ot Opposite Party. 

That the misapprehensions of the Petitioners 

are baseless. The Opposite Party is always willing 

to redress the grievances of the Petitioners and 

other employees of the R:D.S.O. 
e- 	A/  

the contents of para 1 of the Petitioners' 
ge 

application ot the Affidavit in support of the 

Petitioners' application for Interim Relief need 

no reply. 1)lett the allegations levelled against 

the Opposite Party and illegitimate claims set up 

by the Petitioners in paras 3, 4 SL5 of the Affidavit 

filed in support of the Petitioners' application 

for interim relief are totally denied. 

That in reply to the contents of para 24 of the 

Writ Petition, the /'eponent has been advised to 

state that the grounds taken by the Petitioners 

specially in view of the a-verments made above, 

are not sustainable in law and the Petitioners 

are not entitled to any relief prayed for. The 

That in reply to.. the contents of para 22 of the 
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Writ Petition being without any merit, is liable to 

be dismissed. Accordingly the application for 

interim relief is also without any merit and it is 

also liable to be dismissed. 

24. That since a final decision hat to be taken 

by the RDSO Aemn, especial)y in view of representa-

tions and counter-representations from the empleyees 

of the R.D.S.O., the issue remained uneer active 

consideration of the RDSO Administration for some 

time and ultimately a decision with regard to the 

( mmir fixing of seniority of the new Khalasis/Peons/ 

Lab. Helpers was ultimately taken on 7.9-85 and 

thereafter the comments on the Writ Petition were cr 
prepared r the Standing Counsel and accoI6ngly 

P-sworn 
the C unter Affidavit was drafted, typee 	mink 

,04,"4t4.0. As such, the Counter Affieavit could 

not be filed earlier. In view of this position, 

there is no deliberate delay on the part of the 

Opposite Party or their Counsel in preparing 

and filing the Counter Affidavit and the delay 

so caused is liable to be con-Toned. 

Deponent 

17-10-1985 

Verification 

the above named Deponent rO hereby verify 

that the contents of paras 1 & 2 of the .i.ffieavit 

are true to my own knowledge, the contents of 

paras 3 & 5 to 22 & 24 of the Affidavit are true 

to my knowledge based on office records and the 

contents of paras 4 & 23 of the Affidavit are believed 
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by me to be true on the basis of the legal advice. 

No part of this Affidavit f is false and nothing 

material has been concealed. So help me God. 

Lucknow 
Dated 17 October, 1985. 

Lk. , 
Deponent -- 

It  identify the Deponent who has sig 	before me. 2- 4 

Lct..-111  

Solemnly affirmed before me on 
	

,nq 

at 	"3-e 	ag/P.m. bY 	gt9j-iq 

who has been identified by Shri 

Advocate, High Court/Lucknow. 

2  the Deponent 

Cg-SM,09 

I have satisfied myself by examining the Deponent 

that he understands the contents of this Affidavit which 

have been read over and explained by me. 

Amlik 
Advocate Oath Commissioner 

Allahabad High Court 
Lueknow Bench 

11-7  
te AN, 

014 • .61 .4 4. eft 
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In the Honible Hi gk Court of Judicature at Allahabed 

Lucknow Bench, Lucknow 

writ Petition N0.2345 of 1985 

Watchman/Sainiks/Chowkidars Avam 
Class-IV Karamchari Sangh, Bps°, Luc know 
through its President & another. 

Petitioners 

VerSUS 

Union of Indi a & others 	 Respondents 

Annexare A-1  

Government of India 
Ministry.  of Railways 

Re search Designs & Standards Organisati on  
Man ak Nagar 
Luoknow.• 11 

No:AGL/141(Pt.) 

	

	 Dt.17/10/86. 

MEMORANDUM  

With reference to the joint representation dt.28/9/83 
regarding fixation seniority of '...;x.Chowkidars/Sainiks in the 
Cadre of Ehalasi/Peon/Lab.Helper, Shri Motd.Qaisert  Peon,Pass 
Section and others are inforned that their seniority in the 
cadre of Flialasis/Peons in Scale 15.196-3-220-ED-41-232(HS) and 
Labdielper in Scale ils.210-4-250-EB-5-270(RS) as the case may 
be, has been interpolated as on 18/3/1983 giving benefit of 
the length of service in the grade i.e. lh.196-232(RS) and 
Rs.210-270/16 as existing on 18/3/1983 without disturbing their 
inter-se-seniority as Chowtidars/Sainiks in terns of Staff 
Posting Order Nos4, 130, 467 and 619 of 1983. 

2 . 	It is also here by clarifi e d that the expre ssion" they 
will take their seniority as Klialasi a/Peons accordinE to the  
length of service in the grade i.e. 16.196-3-220..EB4-232/11S" 
as contained in the SPO No.4 of 1983 refers to the grade allotted 
to Khalasis/Peons on 18/3/1983, the crucial date wherein the 
aforesaid Staff Posting Order 11o.4of 1983 was issued, especially 

view of pars 311 of the Indian Railway Establishment Manual, 
*hick is reproduced below :- 

.NNT;I N 
-01;11. Transfer in the interest of Administration - 

niorilar of railway servants on transfer from one 
yo 	dire to another in the interest of the adninistratio.n ) 

regulated by the date of promotion/date of appointment 
to the grade as the case may be." 

Con td. 
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Accordingly, the staff concerned will be entitled for promotion/ 
posting in the higher grade as per the interpolated seniority 
list of Group 'DI we! .18/3/1983. 

3. Based on the above decision, the interpolated seniority list 
showing position as on 18/3/1983 is under preparation and the same 
will be notified shortly for infornelion of all concerned. 

DA:Nil 

Shri Mohd.Qaiser, 	 St1/—mana 
,pd others, Pao Section, 	 For Director General 
ILDSO/Lucknow.  
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ORW.....-c 

Rejoinder-Affidavit 

IN THE HONIBLE HIGH Nun OF JUDICATURE AT ALLAHABAD 
LUCKNOW BENCH LUCKNOW. 

.1.1011.• 

Writ petition No. 2345 of 1984. 

Watchman/Khalasi/Sainik Supervisor 
evam I/ Class Karmchari Sangh, 
Manak Nagar, Lucknow through Its 
President Mohd. Kaisar Watchman 
cum Khalasi and another -- __ Petitioner 

 

Versus 

  

1. The Union of India through 
Chairman Railway Board and 
others Opp.parties. 

 

     

Rejoinder-Affidavitlin reply to 
the-  counter-affidavit of Cps., 
on behalf of the petitioners. 

Affidavit of Mohd. Qaiser aged about 37 
years son of Shri Abdul Latif Resident of 
K-5/C R.D.S.O. Lucknow, eo hereby solemnly' 
affirm and state on oath as under: 

the deponent above named do hereby solemnly 
affirm and state on oath as under: 

4„sr_ 

That the deponent is the petitioner no.2 

himself and representantive duly authorised of pet-itioner 

no.1 and is as such fully acquainted with the facts and 

circumstances of the case. 

That the contents of the counter-affidavit 

and section 5 application etc. have been translated, 

read over and explained to me and I have fully understood 

the same and my rejoinder-reply to the above counter_ 

0,----- affidavit is given pardwise, as hife---un_c_ler: 
0' 1  

That the contents of paragraph No.1- & 2 

of the counter-affidavit need no reply. 

That the contents of para 3 of the counter-

affidavit are totally fatse and denied. The petitioner 

no. 1 has full locus standi to file the present writ 

petition, in view of the several findings and clear cut 

decisions given by the Hontble Supreme Court of India and 

Honible High Court e.g. AIR 1981 Supreme Court-page 8 

and AIR 1984 High Court(Allahabad) page 46 (Full. 

It is further stated that the contents of the pa 



joinder-Affilavit 

IN THE HONIbLE HILsh COURT Ob JUDICA103 kf ALLAIle3 
Lti.:KNOW BENCH LUCKNOW. 

=MAW. 

Writ petition No. 2845 of 1964. 

Watehman/Khalasi/Sainik ..epervisor 
evam LL 	lass Karmchari Sangh, 
Aanak Nagar, Lucknow terough Its 
President Aohd. Kaiser Watchman 
cun Khalasi and another -- 

Versus 

1. The Unice of India 	through 
Chairman Tlailvay 7ioar1 and 

.others 

.640 Petitioner 

Opp.parties. 

aejoinder-Affi'avit,in reply to 
the counter-affidavit of Cps., 
on behalf of the petitioners. 

kffidavit of Mohl,ciaiser aged about 37 
years son of Shri Abdul Tatif Resident of 

R.P.S.0, Lucknew, eo hereby eolemnly 
affirm snd state on oath as un'er: 

19 the deoonent above named do hereby solemnly 
affirm and state on oath as laner: 

Thee the ''eponent is the eetiLioner no.2 
himself and reprecentanfive 'duly authorised of pet-itioner 
no.1 an is as such fully acquainted with the facts and 
circumstances of the case. 

That the contents of the coaner-affidavit 
ear section 5 application etc. have baen translated, 
rend over and explained to me an: I have fully underetood 
the sane and my rejoinder-reply to the above counter-
affidavit , is given pardwise, PS here under: 

o. That the contents c' paragraph N0.1 e 
of the coenter-nifilevit need no repl:y. 

4. That the contents of pare 	cf the coenter- 
affidavit are totally false and denied. The petitioner 
no. 1 has full locus standi to file the present writ 
petition, in view of the several findings and clear cut 
decisions given by the lion' le S preme Court of India and 
hentele High ‘;oert_e.g. AI1 1981 Saprene COurt.page 2D8 

and AIR 1984 High Court(Allahabad) paee 46 (Full-Beat). 
It is further stated that the contents of the pare en'er 



reply are nisconceived. lether any Association is 
recogniledeor not by he inistry of Railway(non the 
ninistry.of transport) has no concern with the rieghts 
of the petitioners in filing the present writ petition 
nor the liniscr of Iransport ( Railways ) can place any 
bar on •Alis eonlble Court in exercising erfl IS its power 
unlor Article 226 of the Constitution of India. It is 
emphatically denied that the opposite party no.4 does 
not run the Indian Railways. It is further - 	e=e.1 that 
the opposite parties do not have any control 	er the 
Research , Designs and Standards Organisation. 

ihat the contents of pnragrnph 4 of the 
coentar-affidavit ar -  totally false and denied an mts. 
leeing and the contents of pnrn 2 of the original writ 
petition are reaffinned in reply. It is further stated; 
in view of decision given ly liontble Supreme Crurt r:portee 
in Adil 1978 Supreme Court page 548 and accor4lng to 
Section (3) of the Indus,risl )isputes Act of 1947, 
the iesearch,-'esigns and Standar's Organisation is rn 
Industry. 

That th 	ontents of paragraph no. 5 of the 

councer.affidavit are highly misleading and purposely 
twisted by the 0.Ps for the purpose of their plealing; and 

as such are totally false and denied. The ontents of 

pare 3 of the orignal writ petition are reaffirmed in 

reply. The natter is argumentative also and will be furthe: 

le at the time of arguments in the ense. the employees 

of the RDSO as stated by the petitioner in nis writ 

* • 
	 petition are workmen in the circuartances and facts of 

the case. Any thing contrary to the assertion of the 

petitioners in their writ petition alleged by he opp. 

parties is denied. It is subniutea.  that the poFt of watch. 
men was abolished in Aarch 1982 and the persons deployed 

on the said po:L were further deployed 	n few on the 
job of Ahalasi 	a few on the poet of Peon. 

That the con.ents of pare 6 of the counter. 

affidnvie are emphatically denied and the those of pnrn 

4,5 6 6 of the crieinel writ petition are reaffirmed in 

reply. With regard to the ortiection of the opp.parties 

regardin, locus-stnndi of the petitioner no.1 for filing 

the writ petition, it is further submitted that the 

opp.pertius can not, raise any objection in view of Art.147 1 

A 
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and 144 of the Constitution of India, AIR 1981 ( SC) 
Pao 298 refers; ( specifically in this case even the 
on of India, Indian Railways 	Railway Boarl were the 
opposite parties in this case). It is r1 	it ted 
that he odlection of the opp.parties regarding locus. 
standi of the petitioner no.1 in filing this writ 
petition 1s 	t, bad and amounts le nothing but 
contempt of e 	cep' ele Supreme Court, violation of 
Rule of lav 	violetion of Art. 144 of the 
Constitution of' India. The :tatter is argumentative pind 
will further Le met at the ,,ime of final arguments in 
the case. 

That the contents of pars 7 of the 
counter.eitidavie am totally false and denied. The 
contenes of pars 7 of the writ petition are reaffirned 
in reply. The assertion of the petitioners is totally 
correct and believenble and supported by doctenents. The 
Opp.parties have Mile to justify their conteneions 

f‘ 
and havqeklled in rebuttal any document;hence the document 
filed bythe petitioners is eorrect an believeeble in 
all respect. The matter is argumentative and will be fur-
ther met at the time of arguments in the case. 

r ht the contents of pare 8 of the count- r 
affidavit are incorrect as stated are' hence denied. The 
assertion made by the opposite parties is eliberste to 
twist the matter in regard to their contentions pro 
nothing. The contents of pare B of the writ petition 
are therefore rea,.firmed in reply. It is suteritted hat 
the scale of pay of Khalesi since 1978 was 210-P90 and 
there was no scale since 1 ,78 of R. 196 and as such they 
all were entitled the scale of • 210-290 ( in proof of 
this assertion the Pay-receipt is filed) The. pVti_oner 

ee.,e,?etteee 
were Lot given the conef it of Second Staurday an 451 /4muir ( 
als9 since 19;78 ) for which, they 	imminen-1,- ly 	!1st• - /Lwee- it,e/et ,er_ 	 c.toe,-1' op/Wk"--(0-- -7 	-1-40 - tle d 2 ona4 leeve since 198e,  is being erveni to the. The 
assertion of the opp•parties ir totally unbelieveable 
and as suca denied. A great damage has teen caused to 
the petitioners and their interest bps been badly affect- 
ed adversely and frustRted. 	The matter is nrgumente- 
tive and will be further met at the tile of arguments in 
the case. 



but 
nothinc, /i deliberate malafide intention of the C.Ps. ta 
justify their action of illegality committed with the 
petitioners. The facts mentionei by the petitioners in 
their writ petition, in the absence of decision it. 7..19 
are correct and the petitioners are entitled to get the 
reliefs claimed through this writ petition. The petition-
ers are entitled to their gene claims in all cannons of 

law and equity. The matter is argumentative an will fu 
ther be met at the time of argements in Ihi a case. 

Th. That the contents of pane 18 of the 
CounLer.affi(avit are emphatically denied and those of 
para 18 of the writ petition are reaffirmed innrpply. 
Tne fixing of the seniority as alleged in this pare of 
the counter.affidavi.., in acnordance with the 7.9.85 

ic)P decision, as stated by t..hed  ForVitivitea,1  is highly illegni 
bad in lriti and not aaintainatle in he interest of justice 
and inminenly bad in the very face of law of equity . 
The submission mnde by he C.PF. in this pare of he 
coan nr-affieavit is vague and unacceptatle at ell. 

That the cortenes of paragraph 14 of the 
coanuer.affidavit are totally false nnd as such denied 
an' those of' pare 14 of the writ petition are reaffirmed 
in reply. The contention raised by the opposite parties 
is highly misleading and deliberately made to justify 
their misconduct lin regard to the life, career and fdi‘ • 
future prospects of he petitioners, committed by the 
opposite parties, with mnlaWe initentione. 

That the contents of pare 1 of the counter 
affidavit are denied and those of pare 15 of the writ pe. 
tition are reaffirmed in reply. The matter will le further 
classified at the time of arguments in the writ peLition. 

That the contentsof pore 16 of 1,he counter. 
affidavit are m incorrect and hence denied. The contents 

oi pare 16 of the writ petition, which are true and eons. 
ins the correct assertion of the facts and for which the 
petitioners are imminently entitled are - reaffirmed in 
reply. The .ifatter is argAmentative and will be further 
met at the time of arguments in the case. 

That the contents of pare 17 of the coan,er. 

affin'avit are denied. The writ petiLion and the claim of 



BVORE THE CENTRAL ADMINISTRATIVE TRIBUNAL Nr 

CIRCUZE BENCH, LUCKNOW 

SUPPLEMENTARY REPLY TO THE AFFIDAVIT FILED 
ON BEHALF OF THE PETITIONRRS 

Registration T.A.N. 1590 of 1987(T) 

Watchmen and others 	 ** Petitioners 

Vs. 

Union of India and others 
	41,41 	Respondents 

I, SI.Phatia, s/4, late Sh.U.C.Bhatia aged 

about 54 years resident of C*77/21  Nanaknagart 

Lucknow do hereby selemtily affirm and most respect* 

fully showeth as under; 

That I am working as Dy.Director/Estt*I in 

Research, Designs and Standards Organisatien 

(hereinafter called RDSO) Lucknow and has been 

duly authorised by Respondents to file the 

instant supplementary Reply. I have carefully 

gone through the relevant records relating to 

the instant case and is thus fully acquainted with 

the facts and circumstances of the case deposed 

. below. 
I' 

That I have gone Uten through and understood 

the contents of the Affidavit under reply along with 

the application and is in a position to reply the same. 

141.4 	 ntr 4  . 

tt. D. S. 
44,INA.Nv 4V-.5 

Jr 



That in reply to the contents of para 1 of 

the Affidavit, it is stated that the Petitioners 

N..1 is an unrecognised and unregistered Association 

and has no locus standi to file the instant Petition: 

However it is stated that there are RDSO Class III 

and Class IV Staff Associations, duly recognised 

by the Ministry of Railways to look after the 

interest of Group 'O' and Group ID' staff but 

petitioner Ne.1 is net amongst those Associations. 

This apart, even under the provisions of the 

A.T.Act, the Association cannot maintain a 

petition and as such the same is liable to be 

rejected. 

That the contents of paras 2, 3 4:4 of the 

Affidavit being matter of records, need no comments: 

That the contents of para 5 of the jffidavit 

are emphatically denied. In reply, the contents of 

para 3 of the earlier supplementary reply filed on 

behalf of the respondents are reiterated. It is 

further stated that the allegations made in para 

under reply are not only quite vague and evasive 

but also lack in material particulars. As a 

matter of fact, as stated earlier, seniority of 

Khalasis and Peons was fixed in terms of RDSO's 

Memorandum No.AOL/141 dt. 17-10.85 indicating 

their position as steed en 18.3-83. The seniority 

list was accordingly published and circulated, 
any objections 

and the petitioners never raised[ner challenged 

the same at the relevant time and as such they are 

latj;, 	tsmbilFhment, 

ct,.. D. 	.r.,:tinistry of Railway,  

LUOIGNOW-4 
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precluded from raising the same here before this 

Hentble Court, 

6, 	That in reply to the centents ef pkra 6 if 

the Affidavit, the contents of para 4 of the 

supplementary reply filed earlier en behalf of 

Respendents are reiterated and any allegations 

te the contrary are denied. 

Luc knew 
Dated: 1.04.89 

(12 

Deponent 

it Ega tliOlmem 
i. Aa=stry oi 

batiaatiin 	 '; 

I, S,Bhatia, DY.Directer/Sett.a, R.D.S.O., 

ministry of Railways, Lucknow de hereby verify that 

the centents of pares I and 2 of this supplementary 

reply are true to my personal knowledge and belief 

and the contents of pares 3 to 6 of the instant 

reply are true to my knowledge derived from the 

perusal 4of the available official records 

pertaining to the instant case kept in the efficial 

custody of the answering respendents. No part ef 

this repl y is false and nothing material has been 

cencealed. 

Lucknelf 	 Deponent 

Dated: lk .10.894 



-'4411 

, 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL (CIRCUIT BENCH), 

LUCKNO W.  

0.A• No 1590/87(T) 

0101111s SOO* 

SUPPLEMENTARY REJOINDER AFFIDAVIT IN REPLY TO THE 
AFFIDAVIT FILED BY THE RESPONDENTS 

11111111. Om leo as 

Watchman & others 	 ••.- Applicants 

Versus 

Union of India & others 	 •• Respondents. 

Dhruv Singh, aged about 39 years, son of 

Shri Chandra Bahadur, working as Khallasi, R.D.S.O., 

Lucknow, do hereby solemnly affirm and state on oath 

as under s- 

That the deponent is the authorised repre-

sentative of the petitioner-Union and he has been 

authorised to file this rejoinder affidavit and is 

fully conversant with the facts deposed hereunder. 

That the deponent has gone through the 

affidavit, under reply, and after understanding the 

contents thereof fully, gives below the parepowise 

reply.  

That in reply to the contents of pare. 117'2_ 

of the affidavit it issubmitted that Shri S. Bhatia, 

the deponent, does not appear to have full knowledge 



y9r /67  
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tce, 

SO' 



( 2 ) 

of the facts of the case nor he possess any knowledge 

about the history of the case and as such no reliance 

can be placed on the basis of the reply submittee by 

him in the counter-affidavit as well as in the present 

supplementary affidavit, which is under reply. 

44. That in reply to the contents of para 3 

of the supplementary affidavit it is submitted that 

this is a transfer case and more over the Central 

Administrative Tribunals Act as well as Rules do not 

prohibit filing of a claim petition by a Union. 

In view of the judgment of the Honeble Supreme Court 

of India this application/petition is maintainable 

and as such the answering Respondents can not be 

permitted to raise the object/in respect of maintain,. 

ability, which is not. sustainable in the eye of law. 

Moreover, it is not necessary that the Association/ 

Union should be registered. It is provided in the 

Hon'ble Supreme Court's ruling reported in 1961 SC 

and 1964 SC that any Union can file case on behalf 

of the workmen. 

That the contents of para 4 call for no 

reply. 

That the contents of para 5 are not aduitted, 

and in reply the contents of para. 5 of the affidavit 

are reiterated to be true. It is submitted that from 

a perusal of the reply it would be clear that the too 
40 writ petition is of the year 1984 whereas in the 



( 3 ) 

acci  jek  
present supplementarykit has been averred that the 

seniority XXXI of Khallasies and Peons was fixed in terms 

of RDS°Is Memorandum No.AOL/141 dated 17.10.1985 and 

seniority list was accordingly published and circulated 

which itself speaks itself that the deponent of the 

supplementary affidavit do not have any knowledge of 

the facts of the case as the matter was confined only 

upto 1985-84 the question of the seniority list publish-

ed in 1985 does N. not at all arise. Further if any 

seniority list was published that was not in the know-

ledge of the Union or the Workmen. Moreover the work-

men being illiterate they can not be expectedto have 

the knowledge of the seniority list. It is emphatically 

denied that the seniority list was circulated as no 

evidence has been adduced by the answering opposite 

parties to that effect. 

7. That the contents of para 6 are denied 

and the contents of para. 6 of the affidavit are reiter-

ated to be true. It is further submitted that the 

supplementary reply, filed by the Respondents, is 

misconceived and against the facts of the case and the 

same has been filed only to confuse this Honl ble 

Tribunal and to linger on the proceedings. The same 

as such deserve to be rejected with special costs 

which are to be borne exclusively by Shri S. Bhatia. 

Lucknowt 

Datet _9 1990. 
Deponent 

/L. 7/ it VERIFICATION  p-T-? 	6 /  

I, Dhruv Singh, do hereby verify that the 



( 4 ) 
contents of paras 1 and 2 of this affidavit are true 

my personal knowledge and those of pares 3 to 7 are 

believed to be true on the basis of legal advice. 

Nothing material has been concealed and no part of 

it is false. 

   

Lucknowi 

Datet 1990. 

Deponent 

jg 	ZA/1 

>414 /0-e 

CpUP44%  
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IN THE HON' BLE CENTRAL ALMINISTRATIVE TRIBUNAL, 

CIRCUIT BENCH, LUCKNO W. 
111.M1.1.11•••• 

T.A. No•1590 of 1987 (T) 

Watchman/Khalasi/Sainik Stvervisors 
Evam Class IV Karmachari Sangh, 
Manak Nagar, Lucknow through its 
President and another 

Versus 

Union of India & others 

IM•••••••••••, 

.. petitioners 

• Clop • parties. 

OBJECTION PO THE APPLICATION FOR DISMISSAL 
OF WRIT PETITION AS INFRUCTUOUS. 

For the facts and reasons, mentioned in the 

accomanying affidavit, it is most respectfully prayedlw  

that this Honible Tribunal may be pleasedto reject the 

application, filed on behalf of the opposite parties to 

dismiss the writ petition, as neither the petitionfir has 

become infructuous nor the grievances of the petitioners 

have been solved. 

Lucknow: 

Date: July47 1989. 
/V t • eil 

(I.H. Farooqu 
Advocate 

Counsel for the Petitioners 

 



IN THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL, 
CURCUIT BENCH, LUCKNOW, 

111M•1••••••• 

T.A. No.1590 of 1987 (T) 

Satchman/Khalasi/Sainik Supervisors 
Evem Class IV Karmachari Sangho  
Manaknagar, Lucknow through its 
President and another 

Versus 

.. Petitioners 

Union of India and others 	 Qpp. parties. 

Affidavit in support of the objection to the 
application for dismissal of the writ petition. 

I, Dhruv Singh, aged about 38 years, son of 

Shri Chandra Bahadur, working as Khalasi, R.D.S.O., 

Lucknow, do hereby solemnly affirm and state on oath 

as under ;- 

That the deponent is the authorised repre-

sentative of the petitioner union and he is authorised 

to file this affidavit by other members of the union 

and he iso as such, fully conversant with the facts depos-

ed hereunder. 

That the deponent has gone through the 

affidavit, filed in support of the Application for dis-

missal of the writ petition being infructuous, and after 

understanding the same fully, gives below the para—wise 
reply. 

3. That the contents of para. 1 need no reply. 



$ 2 s ki\ 

That the contents of paragraph 2 are also 

not disputed. 

That in reply to the contents of paragraph 

3 it is stated that MIX neither the seniority list has 

been prepared properly nor the members of the Association 

of the petitioner have been allowed promotion; hence the 

grievances of the petitioner-Association has not been 

solved. It is also to be submitted that the seniority 

list has not been prepared uptodate and has been prepared 

as it stood on 18.3.1983 and there are several irregular 

fixation of seniority in the same. A copy of the said 

seniority list has not been produced by the opposite 

parties; hence it is clear that they have not come for-

ward with clean hands. It is to be mentioned here that 

the promotion of Laboratory Helpers to Class III is a 

different matter and the members of the petitioner74 

Association is not concerned with the same. It is wrong 

to say that there are no vacancies to promote Watchman 

who had been absorbed as Peons. The so called promotions 

have been made by the opposite parties by adopting pick 

and choose policy and against the rules and norms. 

Regarding Shri Mohammad Qaiser it is submitted that he 

had applied for the Class III post in response to adver-

tisement and he has been appointed and posted in Bombay; 

hence the averments of the opposite parties that he was 

promoted is wrong. 

(15/  
(_) 	 6. That the contents of para. 4 are denied. It 

is stated that the petition is full of merit and neither 
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it has become infructuous nor the same is fit to be/ 

liable to be dismissed. On the contrary the mplica-

tion for dismissal of the petition deserve to be reje-

cted by this Honible Tribunal. 

Lucknows 

Dates July,*/1 1989. 
Deponent 

Verification 

I, the abovenamed deponent, do hereby verify 

that the contents of paragraph 1 to 6 of this affidavit 

are true to my personal knowledge. Nothing material hago.,  

been concealed and no part of it is false. So help me 

God. 

? C 0  
Lucknows 

Dates July4,/,4, 1989. 
	 Deponent 

I identify the deponent who has signed before me. 

4 
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